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COUNSIL OF STATE.
Saturday, 22nd November, I941. .

The Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
LOAN GRANTED TO BAHAWALPUR STATE.

186. Tae HoNoURABLE MEr. V. V. KALIKAR (on behalf of the,
Honourable Raja Yuveraj Dutta Singh): (1) Will Government state—

(a) The total amount of loan advanced to the Bahawalpur State out of
Indian revenues ; and the year or years in which the loan was advanced, a8
well as the rate of interest ?

(b) The amount of lean returned by the Bahawalpur State and the amount
outstanding up-to-date ?

(c) The security on which the loan was advanced and s allowed to remain
outstanding ? and

(d) The arrangement, if any, for the repayment of the loan ; and the
stipulated time in which it is expected to be repaid finally ?

(2) Hasany portion of the loan been remitted, or proposed to be remitted ?
If so, how much, and why ?

The HoNoURrABLE ME. C. E. JONES : (1) (a) to (d). The loan granted to
finance the Bahawalpur State share of expenditure on the Sutlej Valley Pro-
ject totalled Rs. 12-4 crores up to 1935. Under an agreement entered into bet-
ween the State and the Government of India in 1936, Rs. 2 crores are to be paid
to the Government of India from the sale proceeds of unallotted land
within the limit of the Sutlej Valley Project and the balance of |Rs.
10-4 crores is to be repaid out of the revenues of the Sutlej Valley
Project in fixed half-yearly annual instalments which rise to Rs. 275
lakhs in 1944-45 and remain at that level till 1985-86 when the entire liability
on this account is expected to be discharged. Since the first part of the loan
is not repayable at a fixed date, it is not possiblg to express these terms of repay-
ment as at a specified rate of interest and as the scheduled half-yearly pay-
ments are fixed lump sums it is not possible to say how much of the amount
repaid up-to-date has been on account of principal and how much on account
of interest. The State has, however, met all its obligations on the due dates
and with certain pre-payments of later instalments has repaid Rs. 214 lakhs up
to the beginning of this financial year.

Another loan for Rs. 32 lakhs was granted on the security of the revenues
of the State in 1936 for the conversion of certain accumulated debit balances
on Account Current at 4% per cent. interest. This is being repaid in 15 annual
equated instalments of Rs. 3-03 lakhs. The balance due at the heginning of
the present financial year on account of principal was Rs. 23-71 lakhs. The
loan is expected to be repaid finally in the year 1950. *

(2) No portion of the principal of either loan has been remitted nor is
there any such proposal.

( 291 )



92 COUNCIL OF STATE [228D Nov. 4941
. INpo-NEPAL AERIAL ROPEWAY.

187. T HoNourasre Me. V.’ V. KALIKAR (on behalf of the
Honourable Raja Yuveraj Dutta Singh): Is.there any proposal of con-
structing an Indo-Nepal aerial ropeway to Tacilitate trade traffic? If so,
from what point .to what point ? - What is the approximate cost of the
scheme ; and when is it likely to be taken in hand and completed ?

Tae RicatT HoNoURABLE SiR AKBAR HYDARI: The answer to the

first part of the question is that Government have no such information. The
pecond part does not arise,

LONGEST DISTANCE FLOWN BY AN ENEMY BOMBER.

188. Tue HoNouraBLE MR. R. H. PARKER: (a) What is the longest
distance known to the Government of India that an Axis homber has flown
on a successful bombing raid ? ‘

» (b) What is the distance—

(4) from the nearest Japanese or Japanese controlled starting point
for a bomber to Calcutta ;

(#3) from the nearest known Axis or Axis-controlled starting point
for a bomber to a city in India ;

(s44) from the nearest known Axis or Axis-controlled sta.rtiﬁg point
for a bomber to Bombay ; and

(i) from the nearest known Axis or Axis-controlled starting point
for a bomber to Delhi ?

o«

THE HoNOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency
the Commander-in-Chief) : (a) The longest distance known to the Govern-
ment of India that an Axis bomber has flown on a successful bombing raid is

2,500 miles, when an enemy bomber took off from Rhodes, bombed Bahrein
and returned to Massawa.

(b) (¢) 950 miles.
(1t) 1,840 miles.
(#1t) 2,690 miles.
(tv) 2,350 miles.

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE
TABLE.

TrE HoNOURABLE MR. C. E. JONES (Finance Secretary) : Sir, the Hon-
ourable Mr. Roy has been unavoidably detained, and with your permission, I
will on his behalf lay on the table the information promised in reply to question
No. 90 asked by the Honourable Mr. Hossain Imam on the 2nd December, 1940.

NUMBER OF MOTOR VEHIOLES A8 ON 31S5T MARCH, 1940. .
A statement showing the number of motor vehicles taxed by the Provincial
Government in respect of the quarter ending the 31st March, 1940 is attached.

[
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Tmr. HoNoumaBLE SmB ALAN LLOYD (Commerce Searetary).::

- 6OUNGEL, OF' STATR

- [ e Now. 1041
Sir, I

lay on the table the information promised in reply to question Na. 6F &ed by
the Honoura.ble Mr. G. 8. Motlhl on the 11th November, 194l :

Stock of Indian cotton.

(03] The stocls of Indian cotton of each
¢ growth at the end’ of the last
cottonye.r and at the end of each of the

two yeu-s‘beﬁna the wsr t

(2) How many bales of gotton ofeoclrgrwth
are expected to be produced in Indfa in
the current cotton year ?

(3) What was the export of cotton of each
growth during each of the. last ‘four
years to Japan, United Kingdom, Conti-
nent of Europe and other countries ?

(4) To what extent the export of Indian
cotton would diminish (¢) on the account
of the war and (¢¢) on account of ban on
the export of cotton to Japan ?

(5) Whether any of these faotors have
affected the price of cotton and will the
agriculturist stand to lose by the fall
in the price of cotton of the next crop ?

(8) How many bales of Indian cotton of each
growth were used by the mills in India
during the last four years? °

(7) How many more bales of Indian cotton
of each growth are expected to be used
by Indian mills in the next year ?

(8) Whether Government propose to take
any steps to help the cotton agricul-
turist in his difficultips arising from fall
in the price of cotton owing to diminu-
tion otp export trade amd if so, what
measures do they propose t¢ adopt and
when

(1) Statement I attached, showmg stocks
of Indian raw cotton of each important.
growth at the end of the three cotton

. years. 1937.38 to 1939-40. No in-
formation is yet available about stocks
at the end of the 1940-41 cotton yeagr.

(2) A jotal crop of about 5,530,000 bales is
cted to ‘be produced in India.
" Detailed estimates of the yield of each
impartant growth will not be available:
before the middle of December next
when the third All-India official fore-

- cast is expected to be ready.

(3) and (4) The information asked for wilk
be found .in Statemont II appended.
Some details regarding the figures for
1940-41 which are not yet available
have not beemn incorporated in the
statement.

(6) Attention is invited to Statement III
attached which gives the wholesale
prices of three representative varisties
of cotton from August, 1939, to.
November 5, 1041, togothgr with
their index numbers based “on the
prices ruling just before the outbreak
of war. It will be observed that the
current prices of all varieties are above
the pre-war level, the extent of rise
varying from 24 per cent. to 47 per cent.
The question whether a fall in the price
of the next cotton crop will adversely
affect the agriculturists is a matter of
conjecture.

(6) The information is furnished in State-
ment IV attached herewith. It gives
figures up to the end of the cotton year
1939-40. No detailed information is
as yet available for 1940-41, but the
total mill consumption of all varieties
of cotton during that year was
3,553,000 bales.

(7) No estimate can be worked out in this.
connection as any such attempt would.
depend upon many unpredictahle
factors whose action cannot be asses-.
sed in advance.

(8) The problem is engaging the closest
attention of the Central Governmoent. in
consultation with the Provincial Gov-
ernments. The course of prices of raw
cotton is being continuously whtched
and measures calculated to prevent &
slump are expected to be introduced
at the earliest possible date.



.\ ¢ INPORMNISON PROMISED I% REPLY TO QUESTIONS LAID ON THE TABLE 885

.

STATEMENT I.

o S : e . .
S;bcka of Indian cotton of each important growth, with mills and the trade af the énd of each
P of the cotton year (September- August) 1937-38 to 1939-40.

{In thousands of bales of 400 lbs. each.)

1937-38.  1938-39. 1939-40.

Bengal . . . . . . 283 187 206
Americans . . . . 663 . 519 507
Oomras . . . . . 421 217 410
Hyderabad Gaorari . 101 60 48
‘Central India . . 116 87 92
Broach . » 189 96 199
Surti 59 101 88
Dholleras 143 112 61
‘Southerns . . . 268 334 258
Tinnevellies (including Karungannies) ll? 71 77
Salems . 18 10 11
Conu;llas . . 1

Unclassified ) | 12 14

Totel . 2,303 1,806 1,971
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® INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE TABLE 2”
STATEMENT III.. -

Prices of cotton tn India, and their index numbers.

Since August 1939. .
Month. Bg-oach Bombay Bengal Bombay No.3° Find
Price per Index. Price per Index. Oomra (Bombay)
candy of candy of Price per  Index.
. 784 1bs. 784 lbs. candy of
784 Ibs.
Rs. Rs. Rs.
1939— - .
August 18 . 158 100 119 100 144 100
September . 201 127 148 124 187 130
December . 307 194 223 187 270 187
1940—
March . . 243 154 188 156 223 185,
June . . 164 104 121 102 148 103
September . 203 128 141 118 179 124
Décember . 188 119 128 108 157 109
1941—
January . 179 113 126 106 149 103
February . 184 116 117 98 146 101
March . . 235 149 132 111 176 123
April . . 222 141 125 105 157 109
May . . 261 165 142 119 174 121
June . . 257 163 159 134 206 143
July . . 269 170 146 123 235 163
August . 274 173 160 134 215 149
Septagnber . 242 153 137 116 184 128
October . 233 147 148 125 178 124
November 6 233 147 147 124 196 136

STATEMENT IV.

Mill Consumption of Indian Cotton of each growth during each of the three cotton years
(September-August) 1937-38 to 1939-40 .
(In bales of 400 lbe. each.)
1937-38. 1938-39. 1939-40. 1940-41.

Bengal . . 314 337 208
Americans . ~ 967 966 1,043 Det:.ile not
. ye
available.
Oomras . . . . 337 284 345 .
Hyderabad Gaorari . . 136 113 108
Central India . . . 235 221 208
Broach . . . . 241 243 187
Surti . . . . 178 169 167
Dholleras . . . . 210 236 169
Southerns . . . . 268 311 339
Tinnevellies (including Karun-
gannies) . . . . . 106 151 120
Salems . AN . . 8 8 ]
Comillas . . . . . .. . 1

Unclassified ... . . e T 13 .4

“Fotal  ~ - .- o 3,006 $052 - T2,995 7 3,588
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MOTION RE JOINT REPORT OF STHE INDO-CEYLON DELEGA-
TIONS.

Tee HoNouraBLE Mr. G. S. BOZMAN (Secretary, Indians Overseas
Department) :  Sir, I move :—

“ That the Joint Report by the Delegations from India and Ceylon be taken into
consideration. .

During the last two or three weeks, Sir, my mental peregrinations have
been somewhat on a level with my physical peregrinations for the last three
or four months. We have jumped from India to Burma, Burma to Malaya
and now find ourselves in Ceylon, and if I show signs of weak mental knees,
like my physical knees at the end of my tours, I hope the House will forgive
me. ¥

I think a very short statement might help the House as to the background
of the Ceylon negotiations. Members will recall that in November of 1940, a
Delegation came from Ceylon with the object of arriving at some solution of the
outstanding problems between the two countries. The question of emigration
was first taken up. The negotiations did not proceed beyond that particular
problem. The CGovernment of India at that time took up the position that
full citizenship rights covering the whole political and economic field could
legitimately be claimed by all Indians who could establish proof of a prescribed
period of residence and of a permanent interest in Ceylon. The Ceylon
Ministers, on the other hand, took the position—or appeared to us to take the
position—that the problem of unemployment in Ceylon was so urgent that they
could not agree to any arrangement which did not lead in practice to a re-
duction in the number of Indians already settled in Ceylon. It will be clear
that there was a conflict between the two points of view which was irrecon-
cilable. The result was that the negotiations broke down. When the result
of those negotiations was published in Ceylon, the Governor of Ceylonesent a
message to the State Council there stating that there were certain under-
takings given both by Ceylon and by His Majesty’s Government by which he
himself was bound and that any proposal of the Ceylon Ministry which was in
conflict with those undertakings and which did not carry the consent of the
Government of India must, in his view, be refused by him. Briefly, the under-
takings to which he referred were these. A statement by Ceylon in 1921 that
there was no restriction upon the entry of Indians as such ; secondly, that all
Indians in Ceylon enjoyed the municipal franchise; thirdly, that Ceylon
would undertake free repatriation for Indian labour in cases of sickness or
unemployment ; fourthly, that Indians in Ceylon would have the same legal
rights as members of the local pbpulation and could acquire and hold land ; and
fifthly, a statement by His Majesty’s Government at the time of the consti-
tutional reforms to the effect that they had no intention of repealing or am-
ending to the detriment of Indians any of the lawsof Ceylon affecting their
position or privileges. The Governor’s message in Ceylon was received with
keen dissatisfaction by the Ceylon Ministry and they introduced two draft
Ordinances, one to control immigration and the other to provide for the re-
gistration in Ceylon of all non-Ceylonese. The mood and the temper of the
Ceylon Ministry at that time was hot. However action on these draft Ordin-
ances was suspended, and when feelings had cooled down somewhat the
Ceylon Government forwarded to the Government of India, I think it was in
June or July, a memorandum which purported to express moderate opinion in
Ceylon on the problem of Indian immigration. They asked the Government of
India to examine the contents of this memorandum and, if they felt that it
offered a suitable basis for. egotiation to resume the negotiations which had

( 208 )
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‘broken down in Delhi, to send a Delegation to Ceylon and make 8 further
attempt to arrive at some agreed solution. The memorandum would be too
Jong for'me to retail to the House now. It was examined by the Government
of India. It was placed before the Standing Emigration Committee, and the
conclusion that was reached was that the proposals, or rather the suggestions
for consideration, which it contained made it worth while resuming the nego-
tiations, and we aocepted the Ceylon Government’s invitation. One thing
however was made clear at the time, and that was that the memorandum was
not in itself an attempt to offer an agreed solution, nor did either Government
bind themselves to accept any particular item in it. The Government of
India Delegation reached Colombo on September the 4th and left it on Septem-
ber the 2lst, 17 days, in the cpurse of which there were 15 meetings between
the two delegations, 11 of them of a formal character and four of an informal
character. I think Members will agree that the Delegation did not waste ita
time. The Delegation also had periodic meetings with a committee of Ceylon
Indians. The Indians in Ceylon formed this committee for the special purpose
of assisting the Government of India Delegation and keeping them apprised
of the view-point of Indians living in Ceylon. As I said just now, neither
delegation had committed itself to the acceptance of any particular points
raised in the memorandum which the Ceylon Government forwarded. The
Ceylon Ministers therefore made it quite clear that even if an agreement should
be reached a between the delegations it would require on their part ratification
by the Ceylon State Council. The Government of India reserved exactly the
same rights to themselves, and it is largely for that reason that in their negotia-
tions with the Ceylon Indian committee the Government of India Delegation
made no effort whatever to extract any final views from them. They kept
them apprised of the course the nezotiations were taking ; they discussed
particular points with them and they elicited from them the general view of
Indiafts in Ceylon. But at no time was that committee committed to
acceptance of any proposals either of the Ceylon Delegation or of the Govern-
ment of India Delegation which were communicated to them.

And now briefly to describe the course the negotiations took. As I said,
the Government of India in the conversation in Delhi laid stress upon full
oitizenship rights for Indians with certain qualifications. When we started
talking again in Colombo we felt that the term ¢ full citizenship rights " had
contributed to some extent to the breakdown, because at no time had we con-
sidered in any detail what the contents were of full citizenship rights ; and it is
for that reason that you will find in this Report that there are five or six separate
headings. We considered that the main citizenship rights with which Indians
were concerned were the right of entry and re-entry, the right of employment,
the right to vote and the right not to be discriminated against as Indians in
any legislation the Ceylon Government might pass. But as the conversations
proceeded it became quite clear that such a division is not in any sense a hard
and fast division. A right of immigration affects a right to employment and
even a right to vote. Therefore, although you will find in the Report the
separate chapters, there is in fact a very close inter-connection between the
provisions made in the separate chapters, and it is a point I think which
Honourable Members should bear very closely in mind when commenting on
any individual provision in the Report. You will find that the Report is in
‘what I might call a guast-legal form. It was actually drafted by a member
of the Ceylon Delegation, Mr. Drayton, the Legal Secretary who is also a
member of the Ceylon Cabinet, and myself. Probably the legal part of it is
his and the * guass >’ part of it is mine. But having taken part in the actual
drafting, much of it until the early hours of the morning, I feel that I should be
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able to—and I am very willing to—explain points which Members may find
difficult to follow in view of the form in which the Report has been' drafted.
As you will see, this is a Report and no more. It is a Report to the Government
of Ceylon and a Report to the Government of India. The Government of
India’s intention in moving this Motion is a very simple one. It is desired to
find out what public opinion in India has to say upon the proposals in the Report.
They themselves have an open mind on the subject and they felt that a Motion
such as this was possibly the best way of attracting public attention to a
problem of great complexity but equally great importance.

I have only one more suggestion to offer to the House if I may, and that is
that in considering these proposals or this Report it will be helpful to determine
the main points upon which decision is required. =~ Obviously the first point
‘is whether you want an agreement or whether you do not want an agreement.
That is fundamental. If you decide that you do want an agreement, then try
to ascertain what are the vital points in India’s connection with Ceylon on
which in Indian opinion no compromise at all is possible. And, thirdly, i
offering comments on particular provisions of the Report to ascertain what
reactions a modification as desired would have upon other parts of the Report.
I believe that if those three main lines are borne in mind, we should be able to
elicit some extremely useful and helpful constructive criticism by the debate
which will now ensue. I think, Sir, that it will be best if T now leave the
Motion to the House. I should only like to repeat that if on individual points
Members ask for information as to the meaning of any particular provision in
the Report I shall do my best to assist them.

Sir, I move.

Tre HonNouraBre Mr. SHANTIDAS ASKURAN (Bombay :eNon-
Muhammadan) : Sir, it is perhaps an advantage that this House should discuss
the Indo-Ceylon Report in the light of the statesmanlike remarks, if I may say
so, of the Honourable Member for Overseas in the other House. I take this
opportunity of congratulating the Honourable Member Mr. Aney on the firm and
dignified stand he has made for safeguarding the rights of our countrymen
abroad and in particular, in Burma, Malaya and Ceylon. At the same time, Sir;
I cannot help regretting that he was not given a free and unfettered hand in
dealing with these thorny problems. Sir, no one can envy the Honourable
Member the legacy he has inherited. I am sure that the few observations which

I propose to make on the subject before the House will be accepted by him in
the spirit in which they are made.

Speaking, Sir, as a businessman and believing in good will as the best
guarantee for a lasting understanding, I earnestly hope that the Ceylon
Government and the Ceylon people will realise if they have not already done
80, that the Joint Report of the two Delegations is not acceptable to any section
of Indian opinion without considerable modifications. Even in normal times,
Sir, Ceylon needs India’s good-will and assistance in more directions than one.
But especially in an international crisis like the present both countries are
dependent on each other to an exceptional degree. In the sphere of trade, with
loss of certain markets and the shrinkage of others, Ceylon must look almost
entirely to India for the absorption of commodities like copra. With the war
threatening the secirity of both countries, there is a paramount need for
viewing this problem of immigration in a spirit of mutual accommodation. ¢« -

. 8ir, 48 the bigger and more powerful country. of the two, I have no doubs
that wo shoyld approach thi questionin & generous migod,. . Nevertholess, we
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cannot afford, in the name of generosity, to sacrifice the interests of nearly a.
million of our nationals. After all, Sir, the present position which Ceylon has:
attained i not a little due to the devoted labours of generations of Indians who
migrated in times past into the island and brought it to the present level of"

prosperity.

Sir, it is a point which this House no doubt appreciates that the Govern-
ment of India did not rush into an agreement with Ceylon in the same hurried.
manner in which they did in regard to Burma. We are discussing today only
a report, not an agreement to which Government are committed. It has.
been expressly stated that the Government of India will take careful note of alt
the criticisms of the Report, both in the Central Legislature and outside. Sir,
it is also a matter for satisfaction that the Delegation included two distinguished
public men from South India, Sir Mirza Ismail and Mr. Venkatrama Sastri.
On the question of procedure, therefore, we can have no fault to find with the *
Government of India, except that the matter was not left in the hands of the-
Honourable Member now in charge of the subject.

Nevertheless, Sir, we must consider the Report on its merits. One im-.
portant aspect of the Report, which has been discussed at some length in both
countries is that of domicile. It would help us to see this point, for the pur-
poses of my argument, as the Ceylon Delegation sees it. Sir, in an explanatory
statement, setting out the advantages which Ceylon would secure under
this Report, should it be ratified the Ceylon Delegation makes this point. The-
term ““ domicile of origin ”’, it points out, is to be interpreted differently for:
different purposes. How is it to be interpreted in regard to franchise ? The-
Draft Report of the two Delegations said :—

* Birth in Ceylon of parents either or both of whom were born in Ceylon to be sufficient
proof fo: registration as possessing & domicile of origin .

But the Ceylon Delegation’s Report explains this provision in the following:
manner :— .

“ It is to be noted that, except for this purpose, a person claiming a domicile of origin.
must discharge to the full the proof requirad by English Law .

Sir, it is well known that to establish a domicile of origin, according to the-
rules of English Law is one of the most difficult things in the world. Even if a.
person should change his domicile, he cannot change his domicile of origin.
In fact, Sir, the longer a man or his family has been in Ceylon, the greater-
would be the difficulty for him and the members of his family to establish:
domicile of origin. In other words, Sir, the result of such a provision may well
be that Indians who are children of persons who have settled in Ceylon for
generations may get nothing better than certificates of permanent settlement
only. It would be wrong from every point of view to ask these people, after
they have been granted their right to franchise, to establish their domicile.
It is, therefore, obvious, Sir, that insistence on the recognition of two kinds of”
domicile is unreasonable and most unfair to Indians.

) Let me take, Sir, again the position of labour as it would be under this:
Report. It is proposed that persons repatriated to India under the existing
‘law would be subject to the provisions of the Immigration Ordinance. It is also-
laid down that when the Ceylon Govérnment gives facilities for repatriation with
financial help, the workers will have no right t6 enter Ceylon except under the-
provisions of this' Ordinance. Assisted unskilled labourers' with less than
five_years residence in Ceylon ‘will hdve no right of re-entry irto the island..
But “unassisted umskilled Jaboirers .ill, have the, Fightof Ye-ontfy provided
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they return to employment. under the game employer or accept employment of
the same kind. “Tn other words, Sir, these employers will be denied freedom of
‘movement and freedom of oc¢cupation. :

Sir, the disabilities under which the labourers will work on the estates are
.of 2 most serious kind. They will not enjoy the benefits of the Land Develop-
ment Ordinance. They will not possess village franchise. It is a matter for
regret that the Indian Delegation did not insist upon the grant of village
franchise to egtate labour though in the past éhe Government of India had
laid such stress on the point.

Sir, these immigrant labourers have been placed under another handicap.
Even if they possess a certificate of permanent settlement, they will lose their
right of re-entry if their absence from Ceylon exceeds one year. It is most
unreasonable that they should go back to Ceylon as new entrants with no
citizenship rights. The effect of such a provision would be that in course of
time the number of Indians in Ceylon would be greatly reduced ; and ultimately
the number would be limited to those possessing domicile of origin.

Sir, I have already pointed out what meaning the Ceylon Delegation
-attaches to the draft Agreement in regard to domicile of origin. It is not
necessary for me to go into further details of the Report. The least that
would satisfy public opinion in this country is a modification of the Report on
the lines proposed in the other House ; namely, Indians in Ceylon, on the
prescribed date of agreement and those who have been residents in the island
within a specified period before the date of the agreement should have freedom
of entry into Ceylon. Secondly, there should be no regional and occupational
restrictions imposed upon them, and they should be entitled to the full
rights of citizenship on the completion of the prescribed period. Thirdly,
for the future there should be provision made for entry and occupations so
that the trade interests of Indians are safeguarded. Finally, Sir, in regard to
unskilled workers, they should be permitted to emigrate to Ceylon and assured
of freedom of movement, choice of employment and opportunity to acquire
full citizenship rights.

Without these modifications, Sir, the Report as it stands will be totally
unacceptable to India. I have no doubt that the Honourable Member in
charge will do his utmost to secure these modifications. It would be better,
in my opinion, to have no agreement at all rather than accept one which is

humiliating to our national self-respect and injurious to the rights and interests
.of our nationals in Ceylon. ¢

*THE HoNoURABLE Sik A. P. PATRO (Nominated Non-Official) : Sir,
‘the Honourable Mr. Bozman in a very lucid and clear speech explained the
background upon which this draft Agreement was based and he has also ex-
plained the attitude which the Ceylon Delegation took when it visited here
in November last. Considering the position then taken up by the Ceylon
Delegation with reference to the rights and privileges of Indians in that country,
the present position taken up by them is really a very good compromise be-
‘tween the extremes. If we take the attitude, the vehement attitude taken
up by the Ministers of Ceylon at the time when they wanted to restrict all
-entry of Indians into Ceylon, they did not want any Indian to go to Ceylon
-without being approved of by them. The new system for them was that every

mon-Ceylonese would be required to have a passport. No non-Ceylonese
‘ “*Not corrected by the Honsarable Memiber.
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will be in future allowed without permission. Labourers and bther “persons:
in the eategory of clause 6 mentioned in the Repert: will be permitted to enter-
Ceylon o a quota basis and if there are no Ceylonese available for the peculiar-
class of employment which the immigrants seek im Ceylon then only labour
would be allowed. In order to ascertain this a labour schedule will be pre-.
pared every year by the Ceylonese Government and published in°the Gazette-
8o that they may know at the end of the year what is the quota that would

be available for admission of Indian labour into Ceylon. This was the atti--
tude taken up by the Ceylonese Ministers at the time when they visited India.
in November last, but afterwards they saw through the necessity of modifica--
tion under the message sent by the Governor of Ceylon to the Council and said

that the undertakings existing between Ceylon and India ought to be respected,

that is the free entry of Indians into Ceylon must be recognised as a matter of”
fact, and therefore they were wrong in placing so many restrictions on labour.
Therefore, Sir, they have prepared a memorandum submitting their case again

before the Government of India and the Gevernment of India thought that
there was a proper opportunity-to take up the case again and our Delegation

has gone over there and the discussions have taken place in an atmosphere of
cordiality, friendship and give and take spirit.

‘ The Delegates wish to record that the conversations took place in an atmosphere of”
complete candour, cordiality and goodwill . .

Therefore, Sir, this Report has to be viewed not merely from the point of view
of the benefits or advantages to Indians only. We should also sce how far
it would be possible for us to be able to persuade the Ceylonese Delegation
and the Ceylonese Government to accept it. It is quite right that we should
press our grievances and wherever hardships have been placed upon India
there ge have to fight and see that they are removed and minimised, but at.
the same time we should also look to the position of the Ceylon Government
and the Ceylon Ministers and their responsibility to the people of Ceylon.
They want self-determigation in their own country. They want to have an
advancement of the principle that self-sufficiency should prevail in their own
country. Just as we in British India want our self-determination to be en-
forced in all directions, similarly we must allow the same privilege and right
to other countries and other nations too. Therefore, even considering the
defects and drawbacks of this Report, which are many and some of which are
fundamental, while considering those defects and those difficulties in this
Report, we should not forget the fact that we have to recognise this principle
of self-determination in the case of the other ceuntry, namely, Ceylon. There-
fore, Sir, viewing the question from the point of mutual consent and mutual
agreement we have to see that there must be a spirit of give and take. As.
the Report says, they have simply asked for an endorsenf@nt on the passport.
Considering what the Ceylonese Government have said in their Ordinances.
issued on the 25th and 26th February, our Delegation has secured a modifica-
tion of the provisions in this behalf and now the permits are to take the form
of an endorsement on the passport. Our Delegation has rightly pressed for
an Immigration Board on which Indian residents of Ceylon should be re-
presented. That representation is to be effective in order to sce that no in-
justice is done to Indians emigrating to Ceylon. As regards the imposition
of quotas, there should be no autocratic power given to the Ceylcnese Govern-
ment to fix the quotas. The quota is to be arrived at with reference 1o the
schédules published every year and the Government of India are to be con--
-sulted with reference to those quotas. There i no independent power given
to the Ceylonese. Government te fix any quotes they liked.
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" Theri there i§ to bé no dikcretion tegirding the entry of wives anid minor
«children .of persohs to whom entry may in future be permitted.. The discre-
tion to fefuse éntry is to be limited in the case of persons to be employed in
positions of, confidence or for specialised work. The fees chargeable for en-
dorsements are to be as low as possible. These are the concessions and modi-
fications which our Delegation have pressed for and obtained. From a perusal
of the Report it will be seen that we have substantially secured the protection
that was needed for our emigrants. In addition, the question was pressed
‘that full rights of citizeriship should be given to the Indians resident in Ceylon.
The Ceylonese Government wanted to deny these rights altogether to Indians
.except to those that have been residing there permanently for a long time.
‘Now that position has been modified and it has been agreed that there would
* 'be what are called a domicile of origin, a domicile of choice and a certificate of
permanent settlement. There are certain hardships in all these which we
‘must avoid, and as has been said elsewhere, these hardships lead to a very
difficult position in the matter of franchise. Why should the English law be
applicable to the domicile of choice so that a person will have to prove before
a Court of Justice that he has been there for a certain number of years and
‘that he has had his domicile? These restrictions are quite unnecessary.
Hitherto, according to the established convention between India and Ceylon
.and the undertaking that has been given, no such restriction is to be placed
upon Indians. These provisions therefore require modification. The Dele-
gation have adopted a most suitable method of arriving at a compromise.
‘The method they have adopted is this. They have said that concurrence of
views expressed upon individual points should not be construed as effective
.agreement unless agreement were reached over the whole field of discussion.
We find agreement on five important points. The Report is very glear as
regards entry and re-entry. The quotas will be subject to the approval of
the Government of India. In the matter of franchise there is a differentiation
made. There ought not to be any differentiation between those that have
been residing there hitherto and those that have been there for five years.
A certain period may be fixed for the purpose of franchise. Insistence on the

three classes of residents for the purpose of franchise ought not to be allowed
at all.

As regards status, they have come to a very fair agreement. It has been
agreed that, as regards future legislation other than the legislation necessary
to give effect to the Agreement, there shall be no differentiation in treat-
ment between Indians who possess a Ceylon domicile of origin or choice or a
«certificate of permanent settlement and other members of the permanent
-population. This grakes it clear that Indians who have been residing there
.and come under those three classes will have full rights of citizenship. In
the matter of appointments also there is no differentiation to be made, because
it is said clearly that Indians, other than those possessing a domicile of origin,
.should not claim the right to appointment to Ceylon Government service or
under quasi-Government bodies, and should not participate in the benefits
-of the Land Development Ordinance. In the matter of appointment, franchise
and entry, the Ceylonese delegates have climbed down a great deal. The
‘Ceylon Delegation, on their return to Ceylon from Delhi, took a very hostile
attitude. If you read the draft Ordinances you will see the attitude taken up
by them. This Report is a very reasonable compromise between the two
Delegations. It contains certain provisions which must be modified. The
rigour of the drastic provisions of the intended Ordinances should be further
modified and I am sure that the Ceylonese Delegation realises today that not
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only are there obligations between the two eountries Which: they must falfil,
but they mrust remember the: economic aspect: also and reslise that withou
sound economic -relations between India and Ceylon, Geylon’s prograss will
not at all be rapid. Ceylon depends very largely on India, and Indign labour
is required- for the development of the various plantations in Ceylon. I.am
confident that if reasonable pressure is brought to bear on the C&ylonese
Government, the difficulties and hardships that now appear in the Report
will be very much minimised. This Report, as it is, is a very reasonable com-
promise of a very complex and controversial problem

THE HoNOURABLE THE PRESIDENT : Your time limit is up.

THE HoNOURABLE Sir A. P. PATRO : It is very difficult no doubt to
press upon, and get further concessions from, the Delegation. But, as I said, ,
as regards re-entry, quotas, franchise, registration, status and general pro-
visions, India has secured what she had before. But full rights of citizenship
have not yet been accepted by Ceylon. But, as I have said, if they have not
accepted fully at present they are bound to accept later on. For instance, as
we read today, the Burma Government, who have been very strong in the
Tmatter of Indian immigration and who have introduced so many restrictions
thereon, today find that after all when the harvest time coraes around and agri-
cultural operations have to be carried on Burma wants the help of Indians.
They have asked for 35,000 unskilled labourers from India. Similarly in the
<ase of Ceylon, the Ceylon Government will realise that in the course of time
they need help from Indian labour for the industrial and economic develop-
ment of their country. Therefore, it is a matter of give and take. We have
to be patient and ask for the modification of the Report, so that ultimately
<Ceylon may realise that it is necessary for them to accede to the requests made
by theIndian Delegation.

The Honourable Mover has asked us to concentrate our attention first on
whether we want an agreement. There is no doubt that this House wants an
agreement. Then he asked us to concentrate on the points on which we want
to press for modification in this Report. I think, Sir, it is on the whole a very
teasonable Report, but it requires modifications on important points and the
full rights of citizenship which have so far been conceded.

TeE HoNOURABLE Panpir HIRDAY NATH KUNZRU (United Pro-
vinces Northern : Non-Mubhammadan) : Mr. President, this is a subject on
which strong feelings are bound to be aroused in India. Nevertheless it is
the duty of every responsible person to approach the question calmly and to
consider not only the interests of his own country but also the interests of
Ceylon, which, though it may be small as compared with India, is from the
moral point of view equal to it. If an agreement is to be arrived at between
India and Ceylon the interests of both the countries must be fully safaguarded
and the smaller country must feel that the bigger country has dealt with it not
merely fairly but in a spirit of generosity. It is from this point of view that
1 propose to discuss for a while the provisions of the Joint Report submitted
by the Delegations from India and Ceylon.

I think the first point that every one who wishes to understand the posi-
tion of Indians in Ceylon should bear in mind is that owing to the proximity
of India and Ceylon immigration from Southern India $o Ceylon has been going
-on far a very long time and that during the last 100 years at least Indian workers
have gone to Ceylon at the request o% the Ceylon authorities. They were first
needed in connection with the coffee industry, and subsequently on tea and
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rubber estates. It is'obvious from this that India has not thrust her nationals
on an unwilling country but that, on the contrary, Indians have gone 4o Ceylon
at the express request of its Government in order to help in the development.
of ite resources. Now the need of Ceylon for Indian workers still continues.
This is shown by the fact that although it is in the power of the Ceylon Govern-
ment not to import Indian labourers it still continues those arrangements which
were come to between India and Ceylon in order to facilitate the immigration
of workers from India to Ceylon. If Ceylon does not need the help of Indian
labour it is open to it to discontinue those arrangements and to tell the Govern-
ment of India that it does not stand in need of Indian workers. If it does so,
I am sure that neither the authorities nor the people of India will protest against
the attitude of the Ceylon Government. They will admit fully the right of
. the Ceylon Government to decide whether it needs any outside help for the
development of its material resources or not.

(At this stage the Honourable the President vacated the Chair, which was taken
’ by the Honourable Mr. P. N. Sapru.)

But the Ceylon Government while desirous of continuing the present flow
of Indian labourers to Ceylon at the same time wants to impose humiliating
restrictions on them. This position cannot possibly be agreed to by any of us.
If Ceylon needs our men it is only elementary justice that it should treat them
as human beings and should give them opportunities of leading free and self-
respecting lives. 1 may be told here that although Ceeylon does not need Indian
workers to the extent that it did before it is difficult for her all of a sudden to-
terminate an arrangement whi~h has been in existence for about 100 years.
Such an argument would imply that whatever benefits Indian workers might
have conferred on Ceylon in the past their continued presence in the island is
affecting adversely the rights of the permanent population of Ceylon and pre-
venting Ceylonese workers from taking up occupations in which Indians are
found in large numbers. But this question was considered by Sir Edward
Jackson who was appointed by the Ceylon Government to consider to what
extent Indian labour competed with Ceylonese workers and what measures
were necessary in order to control Indian immigration into Ceylon. After
discussing every line of work he came to the following conclusion :(—

‘“ The evidence gives no reason to suppose ', he said, * that except in the case of
domestic servants the immigration of workers had ever increased because of a decrease
in the employment of the Ceylonesé *’. The evidence clearly shows that the Indian does
not come to Ceylon to search for work in markets which he has reason to believe are already
full. * * * Though it wasimpossible to deduce from available figures to what extent,
if any, the movement of workers from India to Ceylon has yet been affected by any increase
in the employment of Ceylonese, that movement was shown to be sensitively attuned to
conditions in the island .

This virtually means that Indian workers so far from competing with Sinhalese
12 Noox workers give way to them whenever the latter are prepared to

" take up occupations which they considered either too strenuous for
themselves or beneath their dignity. There was thus no competition between
the Indian and Ceylonese workers adversely affecting the rights of the latter.
Having come to this conclusion, Sir Edward Jackson had no difficulty in say-
ing that the emigration of Indian workers had not caused, and was not likely
to cauge unemployment or any other economic injury to the permanent popula-
tion of the island. He was wot therefore in favour of placing any restrictions
on the entry of emigrant workers into Ceylon. This, Sir, fully shows that
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both in the past and in the present Indian workers have been no bar to the
development of Ceylonese workers. They have only by their presence enriched
Ceylon and developed those resources which Ceylon without the help of Indian
labour would never have been able to do.

Now, in view of these considerations, in view of the urgent need that
Ceylon had for assistance from India in respect of labour His Majesty’s Govern-
ment and the Government of Ceylon have both assured the Government of
India on more than one occasion in the past that Indian emigrants to Ceylon
would be treated on a footing of equality with the permanent population and
that no law or regulation would be allowed to be passed which would injure
their interests. I need not read out these provisions because the most important
of them were read out by my Honourable friend Mr. Bozman. This being
the position in respect of the services rendered by Indians to Ceylon and the -
rights conceded to them by His Majesty’s Government and the Government
of Ceylon, we have naturally to ask ourselves whether during the last few years,
that is, since the publication of Sir Edward Jackson’s Report, new circum-
stances have come to light which render it imperative or desirable for the Gov-
ernment, of Ceylon in the interests of its own people to impose restrictions
on the entry of Indians ‘of any class into Ceylon. I am not aware, Sir, that
any such circumstances have come to light and it is for this reason that I
am at a loss to understand the spirit which seems to me to underlie the Joint
Report of the Ceylon and Indian Delegatlons I have no desire to discuss
the conclusions embodied in the Report in detail. But I only wish to say a
few words with regard to some of its most salient features. The first thing that
strikes anyone who reads this Report is that the provisions relating to the entry
and re-entry of Indians are extraordinarily complicated. -Indians who are de-
sirous of entering Ceylon are divided into a number of categories. The Report
takes agcount of persons possessing a domicile of origin, a domicile of choice
and a certificate of permanent settlement. There are other categories into
which Indians have been divided. For instance, assisted unskilled labourers
with less than five years residence in Ceylon ; unassisted unskilled labourers
with less than five years residence in Ceylon ; persons not belonging to any
of these categories but with three years residence or more in Ceylon on the.
date of the agreement, and so on. Again, Sir, I will draw the attention of
the House to the provisions relating to the prescription of quotas for workers
in certain lines of employment. I will not go into the details again, but these
provisions seem to me to be both unnecessary and harassing. They seem to
me, unnecessary because in view of Sir Edward Jackson’s Report and the past
history of the flow of Indian labour into Ceylon, they are not required by the
interests of Ceylon and they are harassing, because they will subject Indians
lawfully resident in Ceylon, Indians who have been the benefactors of Ceylon,
to unnecessary restrictions and curtail such freedom as they have to earn
their wages. I am personally uncompromisingly opposed to the quota
system which the Ceylon Government has set its heart on. Whatever under-
standing may ‘be arrived at between the Government of India and Ceylon,
I think the quotas ought to go. Indians who go to Ceylon, whether as labour-
ers or as traders, must be allowed freedom of movement and free choice in
respect of employment ; and further as the Resolution passed by the Assembly
the other day said, labourers emigrating to Ceylon should be given a fair
opportunity to acquire the rights of permanent citizenship. Now one would
wonder, Sir, why these complications had been insisted on by the Ceylon
Government. I think the reason will be understood by any one who has read
the Press communiqué issued by the Government of India on the Indo- Ceylon
Relations Exploratory Conference in November, 1940, The Caylon Ministers
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made it plain that they would base the acquisition of future rights on the posses-
gion of a domicile of origin and that they were bent on reducing the Indian
populatioh in Ceylon, and they have stuck to these points in the Report that
is before us. . They have given way on certain points but they have maintained
their point of view in regard to these two essential matters. Any one who
goes through the Report that we are considering will not fail to see that there
is a vital difference between the position of permanent certificate holders and
their children and the position of those possessing a domicile of origin and
their children. It seems to me to be exceedingly unjust that the Government
of Ceylon should try to impose restrictions in the matter of employment under
Government and guasi-Government bodies, not merely onthose who hold
certificates of permanent domicile but also on their children. Most of the
“people in Ceylon, as I pointed out, have gone there at the request of Ceylon
in order to enrich it and these people and their descendants are now being
treated as if they were the sworn enemies of Ceylon and stood in the way of
the economic development of the island or an improvement in the economic
status of the Ceylon workers.

Sir, I do not wish to dwell on these points any longer. I will only briefly
say that the restrictions that I have pointed out, which are involved in the im-
position of the quota system and the placing of the children of holders of
certificates of permanent settlement in an inferior category, are not acceptable
to me and that I am prepared to oppose tooth and nail any agreement which
contains these features. Sir, I hope that the Government of India will bear
in mind, in trying to modify the conclusions embodied in the Report, that both
according to the Donoughmore Report and Sir Edward Jackson’s Report,
40 to 50 per cent. Indians may be regarded as permanently settled and that a
substantial number of the estate workers have actually been born #n the
country.

(At this stage the Honourable the President resumed the Chair.)

Briefly speaking, Sir, my point of view is this. The Indians that are
already in Ceylon should be trcated justly. My idea is (1) that the proposals
put forward by the Government of India in November, 1940 when the Ceylon
Delegation came to this country should be pressed once more on the attention
of the Government of Ceylon by the Government of India; and (2) thatin
future the Government of Ceylon should not frame such regulations with regard
to the entry of Indians as woull virtually stop the immigration of Indians of
a better class. If Ceylon wants our labour, it must also be prepared to admit
a fair number of educated Indians, of Indian businessmen and Indians of the
professional class, so that the people of Ceylon and those who go there may
regard the Indians in Ceylon as a fair sample of the population of India. We
have insisted in the case of every Colony, which wants our labour, that it
should also allow Indians of other classes to enter it freely and to settle down
should they wish to do so. We ought to insist on the same principle in Ceylon.
Let me repeat that we ought to ask, in the first place, that the Indians already
in Ceylon should, if they have resided for a certain number of years, be accorded
the full rights of citizenship and that those who have not put in the required
period of residence should be given an opportunity of completing it. As
regards the future, such restrictions may be imposed as are in the economic
interests of Ceylon but they should not be humiliating to this oountry' and/
should be compatible with th¥ recognition of the fact that Ceylon still neads
the help of Indian workers. I insist on these conditions, Sir, because Indian
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workers are settled not merely in Ceylon but in a number of other Golonies.
The principles which I have enunciated are the principles that the Govern-
ment of India have insisted on in the past in the case of all these Colonies.
If they give in on any of these essential points now, the position® of our
countrymen in the other Colonies would be gravely affected awd ip such
Colonies as Malaya and East Africa, I am afraid that we shall soon have to
-suffer from the consequences of any ill-judged concession that we might
make either to the Government of Burma or to the Government of Ceylon.

TaE HoNoURABLE SR DAVID DEVADOSS (Nominated Non-Official) :
Sir, there are two aspects of the question which ought to be considered, viz.,
the status and the interests of the persons already resident there and secondly
of the persons who are likely to enter or who may enter hereafter. Sir, if
you will pardon a personal allusion, I come from: the Tinnevelly District, the
southernmost district of the Presidency and I know there has been intimate
intercourse between the people of Tinnevelly District and Ceylon not for years
or centuries, but for millenniums. There are three important ports in the
Tinnevelly District, namely, Tuticorin, Kayalpatam and Kulasekharpatam.
The merchants of these places have been trading with Ceylon for ages. Ceylon
depends upon India for the necessaries of life, rice, vegetables such as onions,
etc., and cattle. These and many other things have been iriported for a very,
very long time and Tinnevelly gets from Ceylon areca nut and some spices and
copra and Ceylon depends for its prosperity mainly upon this commerce.
Latterly, i.e., during the last hundred years the labour people have been sent
to Ceylon to develop first the coffee estates and then the tea and rubber estates.
With regard to people who have been there for a number of years—for genera-
tions—we must consider whether their interests are to be affected in any way.
If they are asked to prove their domicile of origin it will be very difficult,
for the®people have been there for two or three generations and probably they
have got no record, As you know very well, Sir, there is no such thing as
baptismal certificates in the case of Hindus and Muhammedans and the regis-
tration of births is not very satisfactory. -Supposing you ask such a man to
prove whether his father was born in Ceylon. It would be very difficult for
him to do so if you insist on strict proof. I do not think one in a thousand
will be able to prove it. Their interests ought not to be affected by any
agreement that we may enter into with.the Ceylon Government. What ob-
jection can there be to these people being in Ceylon ¢ 1 believe there are about
300,000 to 400,000 persons who have been resident there for generations.
Why should they not be given their right as cigizens like any other Ceylonese ?
I believe there are about 600,000 people on the cstates. They arc mostly
ignorant people. They cannot reasonably be expected to prove their residence
there. Supposing they are asked to prove their residence for five or seven or
ten years. What proof have they got ¥ They have not been asked to do that
before. If they had been asked before, they might have got some sort of proof.
But how could they prove now ¢ They came 10 years ago. What evidence
is there now ? No record has been kept of their entry into Ceylon nor of their
going out. Therefore, Sir, this provision is not mecrely illusory bus will cer-
tainly work a hardship upon people who are there.

There are one or two other points. I would not be very long because
the matter has been covered by previous speakers. Suppose a person goes
there as a labourer, or, we will say, a cook or, as we say in Madras, a boy,
and works there for some years, and then he studies motor driving and becomes
& motor driver and then makes some money aid establishes a motor repair
business, and wants to come back to India and then go back. Jshetogoasa

’ »
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cook or a boy ? Under whom is he to serve ? The provision that he should

o back to the same profession or to the same calling or under the same master
18, I think, on the face of it, a very harsh one. How can he be expected to
go and work as a cook after having probably made a very large amount of
money ¢! In this connection I may mention one instance. Years ago—
probably 80 or 90 years ago—a man from Kulasekharapatam went to Ceylon.
He probably went as a coolie. Then he became a coolie mistri. This was
at the time when the harbour was being built. Then he became a contractor
and before he died he was the possessor or owner of several streets of houses
in Colombo. He died probably the richest Indian there. He was worth
many, many lakhs of rupees. Supposing such a man were to go now. Is he
to be a coolie all his life ¥ If a man once happens to go as an unskilled labourer,
. is he to remain all his life an unskilled labourer # Many of these provisions

ought, therefore, to be amended. I do not think the Report, as it stands,
can be accepted. Evidently, the political leaders there want to squeeze out
all Indians. They do not know what is good for them. As the Honourable
Mr. Kunzru has pointed out, they have to depend upon Indian labour. A
time will come when they will say, * We cannot get or with our planting opera-
tions—either rubber or tea—and we want Indian labour . At present they
do not see the necessity for them. They are not self-sufficient at all with
regard to labour. Therefore, a time will come when they will have to be beg-
ging at our door. That being so, I do not think we ought to yield to their re-
quest. No doubt, we should not fill their country with our men. We do not
want to take the bread from their mouths. They must, however, be reason-
able. They should not be unreasonable.

With these remarks, Sir, I recommend that this Agreement be amended
so a8 to satisfy our claims.

&

TaE HoNoURABLE Mg. P. N. SAPRU (United Provinces Southern : Non-
Muhammadan) : Mr. President, I had not the pleasure of hearing the Honour-
able Mr. Bozman as I was away on some other important work, and therefore
I do not exactly know what he said in this House. But I assume that what he
said was not very different from what was said in the other place by the Honour-
able the Leader of the Legislative Assembly (the Honourable Mr. Aney).

Sir, I have gone through this Agreement and I will state in a few words
what my attitude towards it is. I have gone through this Agrecment with
every desire to be fair to the Sinhalese point of view. I have every desire
to be fair to the Sinhalese poirtt of view because we have many cultural and
spiritual ties with the population of Ceylon. We are a big country while Ceylon
is a small country. But from the time of the Ramayan, from the time of Rama
and Sita, Ceylon has been associated with us. We have every desire to appreci-
ate their cconomic difficultics. They want to preserve a certain standard
of living. We want also to preserve a certain standard of living. We appreci-
ate their desire to preserve and improve, if possible, their standard of living.
We have no desire to approach the questions raised by this Agreement in the
spirit of exploiters. Ceylon, when all is said and done, is an Asiatic country.
Their people are not very different, culturally and spiritually, from us and in
any Agreement that is arrived at between us and the population of Ceylon I
quite recognise that there will have to be a spirit of give and take, there will
have to be a spirit of cdmpromise, because any Agreement implies compromise.
If you want an Agreement, you cannot have everything your own way. You
have to make concessions on Some points and the other party too has to make
some conoesslons to us. I have examined this Agreement with the desire to see
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whether it is fair to both the countries, namely, India and Ceylon, arf I regret
to say that I have had to come to the conclusion that the Agreement in its
present Torm is not entirely fair or just to the people of this country. Sir,
the Honourable Dr. Kunzru in the very able speech which he delivered on this
question has traced the history of immigration of Indians into Ceylon. We
did not go there uninvited. We have helped to build up the Ceylon of today.
The prosperity of her rubber, tea and coffee plantations is due in some part at
all events to the industry, thrift, enterprise and character of our workers.
Therefore our workers have got a right to see that they get a fair deal. Now
one general criticism that I have to offer against the Agreement is that it is far
too complicated. We have divided the Indians there into several classcs, I
believe about ten classes, but I think that the three main classes are, persons
of domicile of origin, persons of domicile of choice and persons who hold certi-
ficates of permanent settlement. Now the effect of this classification is that
the Agreement refuses to recognise as citizens of Ceylon many Indians who have
made the island their permanent home. The grant of full citizenship rights
has been restricted only to those who can establish a domicile of origin. Well,
the result is that very few Indians will ever come under this qualification cladse.
Then a domicile of choige has been offered to other Indians. My Honourable
friend Mr. Bozman knows how intricate this subject of domicile of choice is in
international law, and he knows that this domicile of choice has to be established
in a court of law. It will not be easy for many thousands of Indians who arc
illiterate and poor and cannot have proper legal advice to establish this domicile
of choice. But I should have thought that the ordinary conception in law of
domicile of choice was this. If I become a naturalised subject of the United
States, then I become entitled to all the rights and privileges of citizenship of
the United States. That is to say I can get any employment to which a citizen
of the United States is entitled, I can acquire any land which a citizen of the
Unite@ States can acquire and get all the rights of a citizen of the United
States. But here, this whole conception of this domicile of choice has been
changed, because though a person who has got a domicile of choice will be
centitled to vote, he will have no full citizenship rights because he cannot get
cmployment in Government service and he will not get the benefit of the lund
development Ordinance. I think that is something which is surely indefensible.
What is therefore the utility of having this camouflage of domicile of choice ?

Then I shall come to the third class which is represented by those who will
have certificates of permanent settlement. Now those who can prove that they
are long established in Ceylon and who fulfil certain prescribed conditions are to
be given what are called certificates of pernfanent scttlement. 1 think that
these certificates will be of very little value. Only their right to reside in
Ceylon is conceded and they can earn a living. That is all. But it has to be
remembered that these certificates will be granted only to those who can prove
that they support themselves or earn a living. The effect of this provision
will be that if a person gets out of employment temporarily then his position
will become extremely precarious. Further, Sir, as far as I have besn able to
understand—the Honourable Mr. Aney will correct me if I am wrong—these
certificate holders will have their certificates rendered void if they stay away at
any time from the island for a period exceeding 12 months. And I think the
most obnoxious provision is that which imposes a disability on the children of
persons permanently settled. As far as I can see their children will not be able
to acquire any status at all. At any rate I have not been able to discover for
myself what the status of the children of these people will be. I do not think
their children will become permanent citizens of Ceylon and they will not be-
come entitled to full citizenship rights.

>
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"Another point that has struck me in considering this Agreement is that
Indians in the island who have a residence of less than three years are not to
have any political rights at all. I should like to point out that the history of
this question shows that we went to Ceylon on the invitation of the Ceylon
Government. I will justifead out to you what the Chief Secretary to the
Ceylon Government said early this year :— ‘

¢ T think I have said enough to make it clear to any impartial student of the history
of this question that it was only after the Government of India' had been given assurances
that Indians in Ceylon enjoyed the same political rights at the time as other classes of His
Majesty’s subjects that they approved of the issue of the notification of 1923 permitting
ir]nmigra't’ion to Ceylon and specifying the terms and conditions on which it would be
allowed *’.

The Honourable Dr. Kunzru has dealt very exhaustively with the question of
quotas and I would not like to go over the ground which has been covered
by him. I will content myself with saying that in regard to that matter I am
in agreement with all the observations that the Honourable Dr. Kunzru has
made. Of course there is one vital difference betweencthe Indo-Ceylon Agree-
ment and the Indo-Burma Agreement which we hope is now finally buried.
That vital difference is that the Delegation to Ceylon consisted of officials and
non-officials. We had two very distinguished non-official advisers. I think
they were Mr. Venkatrama Sastri, one of the foremost leaders of the Party to
which I belong and Sir Mirza Ismail. Having gone thus far, it ought to be possi-
ble for the Ceylon Government to go further. It will be in their interests if they
go further. It will be in their interests to conciliate this great country of
India which can be of use to them in many ways. It is not to the interest
of cither Ceylon or India that there should be ill-will between the two countries
and I do hope, Sir, that it will be possible for the Honourable Mr. Aney to
exercise sufficient pressure upon the Ceylon Government ard have this Agree-
ment improved out of recognition. Sir, I think I have indicated in the time at
my disposal the general attitude towards this Agreement and I desire to asso-
ciate myself with the line that has been taken in regard to it by the Honourable
Dr. Kunzru. '

THE HoNouraBLE MR. V. V. KALIKAR (Central Provinces : General) '
Sir, the lot of Indian nationals abroad is getting harder every day and we find
that though the Government of India share our feelings we have not been able
to improve the lot of our nationats who stay in the Dominions or Colonies. On
the Indo-Burma Agresment which the Government of India entered into with
the Government of Burma a lot of resentment was expressed in this country
and in Burma also and I should like to give credit to the Government of India
for taking the decision of the other House to modify that Agreement. So far
as the presont Agreement is concerned, Sir, we are glad that it is not an Agree-
ment but it is a draft Joint Report of the two Delegations. We know, Sir,
that as we are not free in this country we cannotimprove the lot.of our nationals
abroad. We know also that we cannot take reciprocal action against those
people who come here and stay with us and are employed in many walks of life
in this country and still they do not treat our nationls as human beings or
give them rights of citizenship. So we have to make the best use of a bad
bargain. We have to sde whether we can help in improving the lot of our na-
tionals abroad. After all, this Agreement will have to be taken into considera-
tion after considering the pduition of Indians who are resident in Ceylon.
Honourable Members of this House know.that Ceylon Indians had sent to India
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recently some distinguished gentlemen to represent their cause withl a view
to get soghe’ modifications in this Agreement and according to me if this draft
is not approved by those Indians in Ceylon it is better not to have an Agrec-
ment at all. They have suggested some modification and I hope the Govern-
ment of India will take into consideration the modification suggested by the
‘Indian gentlemen who were sent here to represent their cause. My Horlourable
Jriend Mr. Kunzru has dealt exhaustively with the draft before us. I myself
cannot see why there should be a difference between persons holding a certificate
of permanent settlement and persons possessing & domicile of choice. This
is an invidious distinetion and I think this distinction ought to go. Then,
Sir, much was said about quotas and I believe what has been said is quite
reasonable and justifiable. Why should you fix quotas for persons and urge
upon them to enter into a particular and specific employment ? If people
want to change their employment, if people want to take up other employment,
they should not be restricted from doing so. Sir, the last point that has struck
me is about paragraph (3) of Part V of the Agreement. It says:—

““ It is agreed that, as regards existing legislation, no amendment need be undertaken
to modify any provisions which, in terms or in operation, are discriminatory *’.

Sir, I take strong objectidn to this clause, because we should not be a party to
it and I believe the Government of India should think that they also should
not be a party to allow the discriminatory legislation to remiain on the Statute-
book of Ceylon. Sir, we should try our utmost to remove any discriminatory
legislation and if the Government of India fail in their attempt to remove that
discriminatory legislation I think we should better go without an Agreement
than give up our fundamental right on this point. After all, when last year the
negotiations broke down they broke down on the question of giving full citizen-
ship rights to Indians. If that happened last year no improvement has taken
place oger the position of Indians in Ceylon, and particularly during this time
of war I myself would have better postponed any Agreement between Ceylon
on these grounds until the war is over, but as there is a consensus of opinion
that there ought to be some agreement to improve the lot of our nationals in
Ceylon I think on fundamental points we should not give up our position but we
should bring pressure on the Ceylonese Government to remove the legitimate
grievances of our nationals there and ask them to give citizenship rights to our
people. Our people built the prosperity of Ceylon, our people in Ceylon went
not voluntarily but they were requested to go there and they went there to
help in the development of Ceylon. So, Sir, if there is—and I believe there is
—some discriminatory legislation, the Government of India should bring
pressure to bear on the Ceylon Government to remove that discriminatory
legislation.

Sir, I fully support the arguments put forward by my Honourable friend
Pandit Kunzru and I hope Government will take into consideration the argu-
ments that were put forward in this House hefore and also the points that were
stated by the Ceylonese deputation which recently came to this country and
then, after modifying certain clauses of the Agreement, effect a permanent
agreement with the Ceylon Government.

Tae HoNouraBLE M. M. S. ANEY (Member, Indians Overseas) :
In a debate like this, where Government have brought a Motion asking

the House to consider the Joint Report declaring at the same time that

they have an open mind, there ig little for the Government Member to say by
way Of reply to the debate. I must say at once that I have heard a very
useful and instructive debate this morning. The proposals of the Joint Report
have been very carefully considered by the Members and been. examined hy

hd °
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them in the light of what they consider to be certain broad princihles which
the two Governments must bear in mind in coming to an understanding on a
complex ‘question like that. I will only say this much, Sir, that Government
has deljberately kept these proposals before the houses of the Central Legisla-
ture and published them with a view to ascertain the views of the public and
their accredited representatives in the two Houses of the Central Legislature.®
They have not formed any opinions on the Report. There is some criticism
outside that in the speech with which I initiated the debate in the other House
the other day I did not give any lead to the House. I believe, had I done so,
probably T could have been as well accused of having prejudged the issue or
made an attempt to force some sort of decision upon the House without
giving the members a free and unfettered chance of discussing the proposals in
the light of the principles which they considered as fundamental and essential.
I think a debate that takes place without any lead from the Government in a
matter of this kind enables the Government to understand better what the
representatives of the people have themselves really to say upon the proposals.
Their free expression of views enables the Government to unmistakably under-
stand the public opinion in a much better way than in any other form. There-
fore, this debate is, in my opinion, of great advantage to the Government of
India and I am sure the various views that have been expressed here and the
general trend of opinion, which seems to me to be sufficiently clear on the pro-
posals that have been under consideration here, will be carefully considered
by the Government before they come to any final conclusions on this matter.
If I have to say anything at all, it is this that the Government of India will
be careful in seeing that in discussing or negotiating with the Government of
Ceylon they will make it a point to stand steadfast to the principles which are
according to them essential, viz., that the interests of the Indians already
resident there are duly safeguarded as well as that the honour of India is not
in any way impaired by anything that is done there. (Applause.)

I cannot give vent to my personal opinions here, but one fact is certain
that those Indians who are there went there at the invitation of the Govern-
ment of Ceylon and that I feel that the Government of India will bear in mind
that fact in considering and examining these proposals once more. Your
suggestions have been many but I believe the principles that have been laid
down at the end of the speech of my Honourable friend Dr. Kunzru, Leader of
the Opposition in this House—I am sorry, probably he is the-Deputy Leader
of the Party, I think—will be duly considered by the Government and in coming
to their conclusions they will cectainly see that public opinion, expressed out-
side and in this House also, will have due weight with them. But one thing is
clear. The great desire of the Government of India is that two neighbourly
countries like Ceylon and India ought to be on terms of cordiality. It has been
abundantly made clear in the speeches of some of my Honourable friends in
this House that a small country like Ceylon is not and can not be self-sufficient.
In these days it is difficult for any country to be self-sufficient in the true sense
of the term. Self-sufficiency, or too much regard for self-sufficiency, creates a
kind of narrow nationalism also. I will not take any undue advantage of the
fact that a country like Ceylon is not self-sufficient but at the same time the
Government of India will see, that in their regard for the interests of the people
of Ceylon the Government shall not allow the interests of the people of India to
be unjustly disregarded or sacrificed. More than that it is not necessary for
me to say by way of reply to this debate. In the case of certain countries at
least, the feeling of nationahsm, that is growing unfortunately during the
past fow: years,‘demands that the country should consist only of people whom

<
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they regard as indigenous people of that country. This feeling i a narrow
concepifon of nationalism. I believe that even the people of Ceylon will see
that, if'they examine their own history, they will see strong reasons to change
this narrow conception about the people of Ceylon. The culture which they
have got, the standard of living which they have got, the faith which they
have got have everything been imported from outside and probably the very
people who call themselves Ceylonese are none else but people of our own flesh

, and bones. It may take some time for them to realise this fact. But we have
’ 1ex WO bear that fact in mind in approaching this problem. Our attitude
™ ghould be that if not today, at least in the near future, Ceylon should
feel that she is part and parcel of India and India should feel that Ceylon is part
and parcel of her own country. That feeling of one-ness ought to grow between
the two countries. I do not mean to say that this conception of unity should be
such as not to admit the existence of an autonomous state of Ceylon. But
consistently with the autonomous position of Ceylon, both these countries
ought to feel that they have got a common destiny, they have got a common
purpose and they ought to have mutual co-operation and in-essential things
they must work together for the fulfilment of their common-destinies. In’this
hope we shall work and in this hope we shall try to the mutual benefit of both
the countries to bring to a successful conclusion the labours which are at present
embodied in the form of the proposals in the Joint Report under discussion of
the House.

TrE HoNoURABLE THE PRESIDENT : Motion made :—

“ That the Joint Report by the Delegations from India and Ceylon be taken into
consideration,

Question put and Motion adopted.

The Council then adjourned sine die.
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8ee *‘ INDIAN —— 7
ARITLLERY SCHOOL—
Question re number of cadets under
training at the —. 125-26.
AsxURAN, HoN. MR. SHANTIDAS—
Excess Profits Tax (Second Amend-
ment) Bill—
Motion to consider. 247-49; 249.
* Indian Income-tax (Amendment) Bill—
Motion to consider. 234-35, 236, 238.

re registration of —.

AsguUraN, HoN. MR. SHANTIDAS: —contd.

Motion re Joint Report of ‘the Indo-
Ceylon Delegations. 300-02.

" Question (Supplementary) re—
Mr. J. Hennessy, Principal Informa-
tion Officer. 171-72. »
Vegetable ghee. 184-85.

Resolution re purchase of the B. &
N. W. R. 73, 74.
Assam RprLEs Binn—
See " —— " under ** BiLL ”,
ArraNTiIC CHARTER—
Question re 95-96, 96, 173.
Resolution re ——. 201-20.
Avuprrors’ CErTIFICATES RULES, 1832—
Resolution e amendment of —. 1l14.
Avupir REPORT—DEFENCE SERVICES, 1941—
Statement (laid on the table) re —.

109.
AUSTRALIAN OFFICERS—
Question re’ in the Indian Army.
107.

AutoMOBILE FacToRY—
Question r¢ project to establish an ——

in Bangalore. 157-58.
B
BAHAWALPUR STATE—
See ** LoaN .

BaLANCE OoF TRADE—
‘Questicn re—— between British Indis and
foreign oountries. 119-20.
BALANCE SHEET OF RarLway COLLIERIES
AND STATEMENTS OF ALL-IN-COST OF
CoaL FOR 1939-40—

Statement (laid on the table) re —.
109.

BALRANS—
Question re European refugees from the
and elsewhere. 10.
BALLAST— ’
Question re

, etc., purchased by the
E. B. R. and E. I. R. 23, 3.
BaNn—
Question re— _
——on ocrtsm books likely to be of
assistance to the enemy. 95. -

——on remittance of money by
Indians in Indo-China. 12-14.
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BANDI‘I‘J— Birr—contd.
Question re interruption to the normal Excess Profits Tax (Second Amend-
channels of trade via the Sutlej and | ment)
Almora routes by —. 157. Passed by the Legislative §ssembly.
148.

BANGALORE—

. See “ AvToMOBILE FaCTORY .
BexeaL AND NorTH WESTERN Rar-

WAY—

See “——" under ‘‘Ramway(s)”.
BENGAL NAGPUR RAmway—

See “——" under ‘ Ramway(s)”
BErAR Laws Bmr—

See * under ‘‘Bmr”.
Braar—

See ‘‘ PuBLIC' SERVICE. Commission .

BmAR XD ORISSA—
See * INcOME ™.
B —

Aligarh Muslim Umvermty (Amend-
ment) —

Passed by the Legislative Assembly.

Consldered and passed.
Assam Rifles ——

15Q-51.

Assent of the €overnor General. 44.
Berar Laws ——
Assent of the Governor General. 44.

Code of Criminal Procedure (Amend-
ment) ——

Passed by the Legislative Assembly.
4

Considered  and passed. 109.10.
Code of Criminal Procedure (Second

Amendment) — |

Pa.ssed by the Legislative Assembly.

Consudered and passed. 110.

Delhi Masajid —— |
Nomination of the Hon. er Sultan
Ahmad to the Joint Committee in
place of the Hon. Sir Mohammad
Zafrullah Khan. 45.
Delhi Restriction of Uses of Land —

Assent of the Governor General. 44.
Exeees Profits Tax (Amendment) —— i
Assent of the Governor General. 44. |

Considered and paasod 246-51.
Factories (Amendment)
Passed by the Legislative Assembly.

44. :
Considered and passed. 110-11.

‘ederal Court ——
Passed by the Legislative Assembly.

45.
Considered and passed. 222.

Indian Companies (Amendment) —
Passed by the Legislative Assemhly.
148.

Considered and passed. 252-53.
Indian Finance ——
Assent of the Governor General. 44.
Indian Income-tax (Amendment) —
Passed by the Legislative Assembly.
64.
Considered and passed. 231-46.
Indian Limitation (Amendment) —
Presentation of the Report of the
Select Committee. 149.
Considered and passed. 255-56.
Indian " Merchandise Marks (Amend-
ment) —
Assent of the Governor General. 44.

Indian Railways (Amendment) —
Assent of the Governor General. 44.

Indian Tariff (Amendment) ——

Assent of the Governor General. 44.
Insurance (Amendment)
Assent of the Governor General. 44.

Insurance Deposits (Temporary Reduoc-
tion)
Assent of the Governor General. 44.

Madras Port Trust (Amendment) —
Passed by the Legislative Assembly.

108.
Considered and passed.

Mines Maternity Benefit
Pa~xsod by the Legislative Assembly.

151-55.

Motlon to gonsider. 111-13.
Consideration of clause 6.
Motion to pass. 113.

113.
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BrLi—coneld.
Mines Maternity Benefit —— contd.
Amendment made by the Council of

State agreed to by the Legislative
- Assembly. 185.

Indian Merchant Shipping (Amend-
ment) —
Considered and passed. 222-23.
Petroleum (Amendment) —
Assent of the Governor General.
Professions Tax Limitation —
Pa::)ed by the Legislative Assembly.’
Considered and passed. 220-22.
Protective Duties Continuation ——
Assent of the Governor General. 44.

4.

Railways (Lochl Authorities’ Taxa-
tion) ——
Passed by the Legislative Assembly.
148.

Considered and passed. 251.
Trade Marks (Amendment) ——

Passed by the Legislative Assembly.
148,

Considered and passed. 253.
Tyres (Excise Duty) '
Assent of the Governor' General. 44.

BoMBAY, BaRODA AND CENTRAL INDIA
RamLway— -

See “——" under ‘ Ramway(s)”.
Booxs—

Question re ban on certain likely
to be of assistance to the enemy. 95.

Bose, MR. SusBuas CHANDRA—
Question re ——, 8.9,
BozmaN, Hon. ME* G. S.—

Aligarh  Muslim University (Amend-
ment) Bill—

Motion to consider.
Motion to pass. 15].

150.

Indian Merchant Shipping (Amend-
ment) Bill--
Motion to consider. 223.

Motion for election of one member to
the Central Advisory Board of Edu-
cation in India. 109.

Motion re Joint Report of the Indo-
Ceylon Delegations. 298-300.

~

\

BozMax, Hox. Mr. G. S.—contd.

Oath of Office. 1.-
Resolution re protection of the rights of
Indians in Malaya. -283-89, 289.
BRIDGES— "
Question re guarding of railway lines,
——, etc. 8.
BrrrisE BALUCHISTAN—
See *“ Moror VEmICLES RULES, 1940 .

BrITISH INDIAN SUBJECTS—

Question re attitude of the Sinkiang
Government towards —. 9_5.
BrrrisH MiLITARY M1ssioN—
Question re ——to Russia. 121-22.

BrrTisH OFFICERS—

Question re number of —— granted
commissions in the Indian Army.
104-105. ’

BrITISH OVERSEAS AIRWAYS CORPORA-

TION— :

Question re subsidies paid to the P. &
0. Co. and the —. 229-30.

BroapcasTing Carrrar Fonbp—

Information (laid on the table ) re .
32-33.

Bupger aNpD REVISED ESTIMATES—

Question re factors accounting for the

recent increase over ——in railway
receipts. 13-14.

BuNGeaLOWS—

Information (laid on the table) re sale
of —— in Poona Cantonment. 149.

BurMA—

See “ Emigration .
BurMa RICE—

Question re export of —. 173.
BUSINESS, STATEMENT OF—

——by the Hon. the Leader of the .“
House. 47-48, 114, 290.

C

CADETS— _
Question re number of —— under train-
ing at the Artillery School. 125.
CAMOUFLAGE—"

Question re ——. 51.
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CAPITAL STATEMENTS, BALANCE SHEETS
AND Prorrr AND LoOss ACCOUNTS OF
STATE RarLways IN INDIA, INCLUDING
THE BALANCE SHEET AND THE PROFIT

¢ aND Loss Account OF TATANAGAR

o WORKSHOPS, ~1939-40—

Statement (laid on the table) re——. 109.

.CARRIAGE AND WAGON SHOPS, LiLLooAH—
Information (laid on the table) re—

Supply of drinking water
workmen of the—, E.I.LR. 31.

Supply of waterproof coverings to
workmen of the ——. E.ILR. 3l1.

CATERING CONTRACTS—

to

» Question re —, E.LR. 168-70.
Crxsus— .
Question re 60, 60-62.

CENTRAL ADVISORY BoaRp oF EDUOA-
TION IN INDIA—
Motion for Election. 109.
Nomination of the Hon. Sir Rumunni
Menon. 148.

CENTRAL GOVERNMENT APPROPRIATION
Accounts, CrviL, 1939-40 AND AvupIT
Reromr, 1941—

Statement (laid on, the table) re
108.

CENTRAL GOVERNMENT Arrnormulon
ACCOUNTS OF THE DEFENCE SERVICES
FOR THE YEAR 1939-40—
Statement (laid on the table) re

109. .

CENTRAL GOVERNMENT APPROPRIATION
Acoounts, Posts aND TELEGRAPHS,
1939-40 axp Avupit REPORT, 1940—

Statement (laid on the table) re ——.

109.
CENTRAL -OrOVERNMENT COMMERCIAL
APPENDIX TO THE APPROPRIATION

Accounts, CiviL, 1939-40 axp Avuprr
REPORT, 1941 —

Statement (laid on the table) re ——.

109.

CENTRAL  (GOVERNMENT COMMERCIAL
APPENDIX TO THE APPROPRIATION
AccoUNTS OF THE DEFENCE SERVICES
FOR THE YEAR 1939-40 aAND THE AvDIT
Rnron'r THEREON—

‘Statement (laid on the table) re
109..

S

-

CHAIRMEN, PANEL OF— .

Message from His Excellency the Gover-
nor General nominating the —. 43

CHANNELS OF TRADE— -

Question re interruption to the normal
channels —— via the Sutlej and
Almora routes by bandits. 157.

CHARANJIT SINGH, HON. RaJa— ‘

Nomination of the —— as Chairman

of the Committee on Petitions. 43.
CHARGEMEN—

Information (laid on the table) re special
senior —— in Workshops of the E.LR.

32.
CHETTIVAR, HON. MR. CHIDAMBARAM— )
Indian Limitation (Amendment ) Bill—

Motion to consider. 255-56.
Motion to pass. 266.

- CHINESE AND INDIAN LABOURERS—

Question re wages of —— in Malay.
129-30.
CircuLAR MoTorR RoaD—
Question re scheme for a new —— round
Simla. 228-29.

Crvic Guarps™
Question re allocation of air raid pre-

cautions and —— expenditure. 58.
Crow, HoN. SIR ANDREW—
Congratulations -to the —— on his
K.C.S. 1. 42.

Madras Port Trust (Amendment) Bill—
Motion to consider. 154.
CoarL— R .
Inforrgation (laid on the table).re cont-
racts for the supply of —- to State-
managed Railways. 3l.
CopE or CRIMINAL Paocnnums (AMEND-
MENT) BILD—
See ’ under ‘* BiLL 7
CopE OoF CrRIMINAL PROCEDURE (SECOND
AMENDMENT) BiLL—
~ See “ —— ” under ““ BLL ”
CoMMANDER-IN-CHTEF, HIs EXCELLENOY
THE—
Motion for the election of four non-
official Memberts to the Defence Consil--
tative Committee. 45, 46-47.

Oath of *Office. 1.
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CoMMANDER-IN-CHIEF, His EXCELLENCY
THE—conld.

Resolution re Royal Indian Navy. 192-
94.
Welfome to ——. 1-2.

COMMISSIONS—- )

. Question re number of British officers
granted —— in the Indian Army.
104-05.

- "See *“ EMERGENCY —— .
See *“ RESERVE —— .

COMMITTEE ON PETITIONS—
Constitution of the ——. 44.

CoMPANIES (AMENDMENT) BiLr—
8ee ** Indian —— *" under ** BiLrL .

CONDITIONS OF SERVICE—

Question re of non-gazetted railway
servants on State-managed Railways.
170.

CONGRATULATIONS—

—— to the Hon. Mr. C. E. Jones on his
CS.I. 43.

—— to Mr. M. S. A. Hydari on his C.S.I.
43.

~—— to the Hon. Rir Andrew (low on his
K.CSI 42.

—— to the Hon. Sir Firoz Khan Noon
on his K.C.S.I. 42.

—— to the Hon. Sir Jeremy Raisman
on his K.C.S.I. 42.

—— to the Hon. Sir Leonard Wilson on

his Knighthood. 42-43.

—— to the Hon. Sir John Richardson’

on his Knighthood. 43.

CoNraN-SMITH, HOX. MR. E.——
Resolution re—

Appointment of non-official' visitoss
chosen from the Central Legislature
to visit security priconers in the Deoli
Detention Camp. 197-99.

Indianization' of the Indian Police

Service. 261-64, 265, 268. 269,
70, 271, 272.

CONTRACT(S)—
Information (laid on the table) re—

—— for the supply of coal to State-
managed Railways. 31.

Termination of —— of certain vendors

on the railway station, AHahabad.
T 28.

Y

£,
CoNTRACT(8)—contd. %
Question re notice of termination of-

with the B. & N. W. R. 50.
See ‘* CATERING ——. "',
CONTRIBUTION—
Question re —— by members to the gene- ¢
ral funds of a registered trade uniods

~ 166.
CoTToN—

See * INDIAN — -— .
CouPLAND, PROFESSOR—

Question re visit of ——. 99.
CULTIVATORS—
" Question re amounts paid by sugar facto-
ries to —— for sugarcane. 55.
, - D
Dacorry— ’
Question re armed —— on the B. & N.
W. R. 51.
DavaL, HoNn. Mr. M. N.—
Nomination of the —— as a member of

the Committee on Petitions. 43.
Question re—
Allocation of air raid precautions and
civic guards expenditure.‘ 58.
Appointment of a representative of
the Government of India on the
Middle East- War Council. 96-97.

Atlantic Charter. 95-96, 96.
Balance of trade between British India

and Foreign countries. 119-20.
B.B. & C.I. R. 13.
Census. 60, 60—62.
Cost of equipment of Indian troops.
52.

Factors accounting for the recent
increase over Budget and Revised
Estimates in railway receipts. 13-14.

Functions of the Reforms Commis-

sioner. 97-99.
Introduction of the message rate
system for Indian telephone

companies. 39.
Loss or damage suffered by railways

during the 1941 monsoon. 13.
Mission of Dr. H. Grady. 134-35.

Post-war. foreign trade. 14.
Purchase of the B. & N. W. R. 50.
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DaraL, Hox. Me. M. N.—contd.
Question re—contd.
Reasons for' imposing a system of
ration, or controlling the supply
of petrol, etc. 14-15.
™\ Report of the Eastern Group Con-
ference. 15. ‘
United Kingdom Commercial Corpo- |
ration. 14.
Visit of Professor Coupland. 99.

Resolution re——
Atlantic Charter. 207-09.
Registration of architects. 77-78,
79-80.

Das, Hox. Mr. N. K.-——I
Question re—
Effect of the Indo-Burma Immigration
Agreement on Emigration of unskil-
led labour. 11.

Salt areas in Orissa. 10-11.

Das, Hox. Rat BaHADUR SATYENDRA
KuMar—
Question re -

Clagsification of stations in different
groups by the Posts and Telegraphs
Departient fof fixing time scales of
pay. 130.

Divisional store depot clerks of the
Indian Posts and Telegraphs De-

.

partment. 134.
Telephone operators. 131, 131-32, 132,
133, 134.

Transfer of clerks of the Posts and
Telegraphs Department. 132.

Datz or BirTH—

*  Question re policy of the Railway Board
regarding alteration in recorded——
of railway servants. 165-66.

DeatE—

Expressions of regret in .connection with
the —— of Sir Ganganath Jha.
63-64.

DuBal RAILWAY STATION—
Question re freight charges for grain,’
etc., booked E« 1. R. 166-68.
Din;cr. CONSULTATIVE COMMITTEE—
Motion for election of Members. 45-47.

Nomination of Members. 108. .

s

DEFENCE oF INDIA RULES—
_ Question re political prisoners * detained
under the ——. 170-71. .
DELEI—
See ‘‘ Moror VEHICLES RuULks, 1940 .
DELHI Masasip BinL—
See ** —— ” under * BrL .
Dzra1 ResTricTION OF USES OF LAND Bruri—
See ““ —— " under *‘ BrLL .

DrorLt DETENTION CaAMP—

Resolution re appointment of non-official
visitors chosen from the Central Legis-
lature to visit security prisoners in
the ——. 195-201. .

DEPARTMENT OF SuUPPLY, STANDING COM-

MITTEE FOR THE—

Motion for election of one member. 47.

Nomination of Mr. R. R. Haddow. 108.

Motion for election of one member. 231.

Nomination of Mr. P. N. Sapru. 255.

DETENTS—

Question re prisoners of war and ——.
143-44.

“Devaposs, Hox. Sik Davip—

Indian Income-tax (Amendment) Bill—
Motion to consider. 236.

Motion re Joint Report of the Indo-Ceylon
Delegations. 309-10.

Nomination of the —— to the Panel of
Chairmen. 43.

Resolution re purchase of the B. & N.
W. R. 74. o

DaANBAD—
See¢ ‘t PuEL RESEARCH INsTITUTE .

Dieecror OF PuBLIC RELATIONS—
Question re number of officers under the
———, Defence Department, appointed
as observers in Commands, etc. 14647,
DISCOURTESY—
Question re——shown to Sir Hari Singh
Gour in London. 50.

DrvisioNaL Store DEroT CLERES—
Question re of the Indian Posts
and Telegraphs Departrent. 134.

DomaTioN— )
Question re of £100,000 by the
Sudaiz Government. 49.

.
n g
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DRINKING WATER— EUROPEAN AND ANGLO- INDIA}‘ Numsgs— -
Information (laid on the table) re supply Question re advertisement for — — by
of *—to workmen of the Cafriage and the E. I. R. 160.
V\;‘agon.Shops, Lillooah, E. 1. R. EuRoPEAN REFUGE
31.- S
- Questlon re —— from the Ba,lkans nnd
Durca Pusa HoLipays— elsewhere. 10.
Question re —. 227. Excess ProFiTs TaX (AMENDMENT) Bire/—
Duty— See *“ —— ” under ‘‘ BiLL .

See * Suaar Excise — .

E
RasTeEN BENGAL RAILWAY—
See *‘ —— ” under ‘‘ RAILWAY(S) .
EasTERN GROUP CONFERENCE—
Qusstion re Report of the ——.  16.

Rast INDIAN RAlLWAY—
See *“ —— " under ‘“ RaiLway(s) .
EasT IND1IAN RArLWAY RENT RULES—

Information (laid on the table) re
28.

EMERGENCY COMMISBIONS—
Question re number of Indians granted

—. 105

EMIGRATION—
Question re effect of the Indo-Burma
Immigration Agreement on —— of

unskilled labour. 11.
Statement (laid on the table) re pro-

hibition of the —— of unskilled la-
bourers to Burma. 24.
BMPLOYMENT—

Question re —— of lady relations of army
a s.cretariat officers under the
Government of India. 140-:11.
ExEMY—

Question re ban on oertain books likely
to be of assistance to the —— . 96.

EWEMY AIRCRAFT—
Question re radio location for the de-
tection of ——. 49.
‘Hwemy BoMBER—
Question re longest distance flown by an
—_— 202.
BQUIPMENT—
Question re cost of — of Indian troops.
53.

Excess Prorrrs Tax j(Seconp AMEND-
MENT) Biu—

See ** ——” tdnder * BiLL ”.
Excise Dury—

See “ SuGAR —— 7.
EXPENDITURE—

Question re increase in civil and defence
—— attributable to the war. 229.

F

FACTORIES—

Question re avoidance of urban conges-
tion in setting up new —. 93.

See ** ORDNANCE —— .

See ‘‘ SugAR —— .
FacroriEs (AMENDMENT) BiLL—

Ses * —— ” under “ BiLL . ¢
FEDERAL COURT BiuL—

See ‘‘ ——’ under *“ BrLL .
FiELD REGIMENTS—

See * INDIAN —— 7, -

FiINaANCE BiLL—
See ‘‘ INDIAN —— 7,

Firoz Kuaax Noox, Hon. MALIK Sm—

Congratulations to the —— on his
K.CS.I. 42.

Factories (Amendment) Bill—
Motion to consider. 110-11.
Motion to pass. 111.

‘Mines Meternity Benefit Bill—

Motion to consider.
Motion ¢o pass. 113.
Oath of Office. 1
Resolution re—
Registration of architects. 79.
Representation of India at the Inter-

‘national Labour Conference. 88-
88, 89, 90. T

111, 112-13.
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FLyING ScHOOLS—
Question re training of Indians.in ——
inthe U. S. A. 120.

FooDpsTUFFs—
Question re approximate quantities of
—— sent to Iran.  122.
N
FrEIGHT—

Question re charges for grain, etc.,
.. booked from Debai railway station,

E. I. R. 166-68. -
FRENCH POSSESSIONS—
Question re —— in India. 157.
FusL RESEARCH INSTITUTE— '
Question re establishment of a —— at
Dhanbad. 115-16.
G L]

GAzZETTED OFFICERS—

Information (laid on the table) re
in the Medidal Department of State-
managed Railways. 28-29.

GENERAL FUNDS—
Question re contributions by members

to the of a registered trade union.
166.
GENEBAL MANAGERS OF STATE-MANAGED
RAILWAYS—

Question re authority empowering ——
to redelegate their powers to subordi-
nate authorities. 163.

GHER —
Bee “ VEGRTABLE ——

GLIDING—

"
.

Question re training of Indians in—— 161,

‘Gour, St Hari Sines—

Question re discourtesy shown to ——

in London. 50.
GOVERNMENT OF INDIA—

Question re appointment of a representa-
tive of the —— on the Middle East
War Council. 96-97.

GOVERNMENT OF INDIA OFFICES—

Question re cost of the last.move of the

—— to Simia. 94.
GoverNor GENErAL, His ExcErLExoy
THR—
Méssage from _—— nominating the

Panel of Chairmen. 43.

GOVERNORS’ SECRETARIES—

Question re number.of —-
where responsible gove

in Provinces
» .
ient 18 not

functioning. 171. .
Grapy, Dr. H.—
Question re mission of —— .134-35.
GRAIN—

Question re freight charges for --—, etc.,
booked from Debai railway station,
E.LR. 166-68. ‘

Gur—
Question re— :
Per capita consumption of sugar
and - 15-16.
Production ‘and consumption of ——.
54-55.
H

Happoow, Hon. Mk. R. R.—

Nomination of the to the Standing
Committee for the Department of
Supply in place of Sir Henry Richard-
son, resigned. 108.

Oath of Office. 1.

HarpING, MRS, STAN— '

Question re——, Journalist Photographer.
179, 227.28. P

HENNESSY, MR. J.—

Question re ——, Principal Information
Officer. 171-72, 178, 226-27.

HissaMupDIN BamADUR, Hox. Ix.-CoL.
Smm—
Exgiehu Profit Tax (Second Amendment)
Motion to consider. 249.

Resolution re Indianization of she Indian
Police Service. 271.

HisToRY OF 1lNDIA'S WaR Errorr—

Question re appointment of a retired
I.C.S. officer to write the ——. 126-
28.

HoLipays—
8ee ‘“ Duroca Puosa — %,

Hoxours— o

See ‘ Congratulations .
2

7
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Hossay Imam, Hon. Mr.—
Statemer{®e non-participation by the
Muslim League Party in the autumn
session. 62:63.
Hypari, Me. M. 8. A.—
Congratulations to —— on his C.8.1. 43.

Hyparl, Riear HoN. SIR ARBAR—
Oath of Office. 1.

Resolution re Atlantic Charter. 215-
17.
I
ILL-TREATMENT—

Question re’ a.lleged —— of certain per-
sons on the occasion of the visit of the
Air Commando to Pletﬂmantzburg
184.

INcOME-—

Information (laid. on the table) re
maximum amount of penalty im-
posed for concealment of ——- in
Bihar and Orissa. 24.

INocoME-TAX (AMENDMENT) BrLL—
See ‘‘ Indian- --- “ BrLL”

INOOME-TAX DEPARTMENT --

Information (laid on the table) re rules
for Departmental Examinations of
Inspectors and Accountants in the
——, Bihar and Oriss. 149.

IMpIAN(S)—
Question re—

Ban on remittance of money by -
in Indo-China. 12-13. )

in the Royal Air Force. 229.

Number of —-- enlisted in ¢ the
Indian Army from lst September,
1939. 144-45.

Number of ——-, etc., under training
at Dehra Dun, etc. 105-06. -

Number of —— granted emergency
commissions. 105.

Number of —— recruited from en-
listed and non-enlisted classes for
the Indian Army. 145.

”»

under

of —in Flying Schools |

in the U. 8. A. 120.
Training of ——in gliding. 161.
Resolution re protection of the nghts

of — in Malaya. 272.90.,

__| INp1AN  IMMIGRATION

/

INDp1AR. ATR FORCE— ‘
Information (laid on the table) re
25.

INDIAX AND CHINESE LABOURERS—

Question re wages of ——in Malay.
129-30.

INDIAN ARMY—

Question re—
Australian officers in the ——. 107.
‘Number of British officers granted
commissions in the ——. 104-05.
Number of Indians enlisted in the
——from 1st. September, 1939.

- 144445,

Number of Indians recruited from en-

listed and non-enlisted classes for
the ——., 145.

INDIAN ARTILLERY—
See ** REGIMENT(S) OF —— 7.
I. C.. 8. OrFicEr—

Question re appointment of a retired
to write the History of India’s

War Offort. 126-28. .
InpiaN CoMPANIES (AMENDMENT) Bini—
See **—— " under “ BrLL".
INDIAN CoTTON—- <

Question re stock of ——. 59-60, 294-97.
IND1IAN FiELD REGmE;{T—
Question re ——. 126,
INDIAN FINANCE BrLi—
‘See *“—— under “ BmLL”.
FuNp, MarLaxa—
Question re 103-04.
.INDIAN INCOME-TAX (AMENDMENT) Brie—
‘Bee “——" under “ BrL'.
INDIAN INDUSTRY IN WaR TiMk —
Question re oommmalon.mg of Mr. Geo!

Tyson to write on ——. 116-17, 128-29.
INDLANIZATION—
Resolution re —— of the Indian Police
Service. 256-7
Inpian Lu_omns—
.Question re— -
Living allowances to —— in Malays.
106-07,

. Wages of — in Malaya. 108.
Wages of Chinese and ——j Malay.
129-30. : -

N

R .



1}
Jxpian MECHANICAL ENGINEERS—

. .

of —— in the

Question re number
180.

. Supply Department.
i¥p1aw MepICAL SERVICE—

Question re—
‘Number of posts on the civil side of
the 175-76.

Numbert of retired officers of the ——|
who have been re-employed. 177.

INDIAN MEDICAL SERVICE RECRUTTING CON-
FERENCE— ‘
Question re recommendations made
by the 136-40.

INDIAN MERCHANDISE MA.BKS (Anim-
MENT) Brni—.
See “——” under “ Bmy”.

INDIAN MUsSEUM—
Question re precautions taken to pro-
tect the collections housed in the

—,etc. 7.

INDIAN OFFICERS—
Questidn re— -

——and reserve commissions in the
Royal Indian Naval Reserve and
"Royal Indian Naval Volunteer
Reserve. 181-82.

Number of ——in the Regiment of
Indian Artillery. 135-36.

INDIAN POLICE SERVICE—
,Resolution re Indianization' of the

—. 256-72.
INDIAN RaA1LWAYS (AMENDMENT) BILL—
See “——" under “ BrLL”.

INDIAN STATE SUBJECTS—

Question re declarations of eligibility
in favour of ——. 120.

IrpiaX TaARwF (AMENDMENT) Briri—
See * BoLL.

113 EX]

under

INDIAN TELEPHONE COMPANIES—

Question re introduction of the message
rafe system for —. 59,

-
. ' INDEX TO THE COUNCIL OF STATE DEBATES. 11
.. : ?
-~ ’ . "
INDIAN rATION (AMENDMENT) BrLi— | Ixpiax Troops—
See ¢ ——" under “ Bmw”. Question re— .
Achievements of —— in thé various

theatres of war. 3.7
Cost of equipment of —. 52.
—— in Burma. 50.

INDIAN WARRANT OFFICERS—
Question re prometion of —— to eom-
missioned rank. 143.
INDIGO— -
Question 7e synthetic 11-12.
INDO-BurMA IMMIGRATION AGREEMENT—
Question re—
Effect of the —— on emigration of an-
skilled labour. 11. .

118-19, 158. .
Statement (laid on the table) re —.
34-38.
INDO-CEYLOX DELEGAMONS—
Motion re Joint Report of the —.
298-315.
INpo-CHINA—
See ** REMITTANCE .

INDO-NEPAL AERIAL RoPEWAY—

Question re . 292.
* INFERIOR ~'—
Question re classification of subordinate
railway servants as —— and ‘‘ Superi-
or”. 164.

INFERIOR STAFF—
Information (Jaid on the table) re ——
onthe E.I.R. 32.
INFORMATION (LAID ON “THE TABLE) re—
Allowance paid to railway servants bf
the Posts and Telegraphs Department
for local and trunk calls. 31.
Appointments made to the superior
railway services. 28.
Broadcasting Capital Fund. 32-33.
Contracts for the supply of coal tc
State-managed Railways. 21.
East Indian Railway Rent Rules. 28.
Gazetted officers in the Medical Depart-
ment of State-mdnaged ' Railways.
28-29.
Indian Air Force. 26. )
Inferior staff on the E. I. R. 32.

M133LD

.
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\
INFORMATION (LAID ON THE TABLE) re—
* contd.

Maxim#m amount of penalty imposed
for concgalment of income in Bihar

and’ Orisea. 24. ‘
Mortgage of property in Poona Canton-
+  ment. 149.

Names of Muslim newspapers in which

appointments for State-managed
Railways are advertised.
29-30. .

Number of motor vehicles a8 on the
31st March, 1940. 292-93.

Rules for Departmental Examinations
of Inspectors and Accountants in the
Income-tax Department, Bihar and

. Orissa. 149.

Rules for determining seniority of mb-
ordinate staff of workshops of the
E. I R. -32.

Sale of bungalows in Poona Canton-
ment. 149.

Special grade apprentices in the Jamal-
pur Workshops. 31, 32.

Special senior chargemen in workshops
of the E. I. R. 32.

Stock of Indian cotton. 294-97.

Supply of drinking water to workmen
of the Carriage and Wagon Shops,
Lillooah, E. I. R. 31.

Supply of waterproof coverings to work-
men of the Carriage and Wagon
Shops, Lillooah, E. I. R. 3I1.

Termination of contract of certain
vendors on the railway station,

Allahabad. 28.
INSURANCE (AMENDMENT) Binr—
See ‘“——" under ‘ BmL".

(.
InsuraNcE Drrosrts (TEMPORARY RE-
DUCTION) BILL—
See ‘' —— under

INSURANCE RurEs, 1939—
Statement (laid on the table) re amend-
ments in the ——. 20-24.

‘o BILL ”»

INSPECTORS—

Information (laid on the table) re rules
for Departmental Examinations of
—— and Accountants in the Income-
tax Department, Bikar and Orissa.
149.

4
e

INTERNATIONAL COMMITTER®

"ft’or THE
LEAGUuE or NaTioNs— J
Question re ——. 225-26.
INTERNATIONAL LaABOUR CONFEREWCE—
Resolution re representation of India
at the ——. 80-91.
IpAN— ’
See “ FooDSTUFFS .
J

JA1 PrARASHE NARAYAN, MR.—
Question re papers seized from —.
183-84.
JaMALPUR WORKSHOPS—

Information (laid on the table) re specml
gmde apprentices in the —.

JAPANESE ASSETS—
Question re effect of freezing ——. 122.
JASIDIH-BAIDYANATH DHAM BrRANCH—
Question re —, E. I. R. 160.
-JHA, SIR GANGANATH—
Expressions of regret in connection with

the death of ——. 63-64.
JOHNSON, MR. PETER—
Question re ——, Advertising Consul-

tant. 180-81.

Joxes, HoN. Mr. C. E.—
Congratulations to
C.8. 1. 43.
Excess Profits Tax (Second Amend-
ment) Bill—
Motion to consider. 246-47.
Motion to pass. 251.
Indian Income-tax (Amendment) Bill—
Motion to consider. 231-33.
Motion to pass. 246.
JonEes, Mr. F. T.—
Question re re-employment of ——, after
retirement. 145-46.
JOURNALIST PHOTOGRAPHER—
Question re Mrs. Stan Harding, —.
179, 227-28.
JOURNEYMEN—
Question re advertisement by the N. W.
R. inviting applications from Anglo-

Indians, etc., for appointment a8 —,
etc. 84. -

the ——on  his

«
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, . K KUNZRU, Hown. Paxprr Hiepay Narte
KaLxag, HoN. Mz. V. V.— —contd.
Motion re election of four non- Question re—contd.

official Members to the Defence Con-
sultative Cammittee. 46.
" Motion' re .Joint Report of the Indo-
Ceylon Delegations. 312-13.
‘v Question re—
Indian Immigration Fund, Ma.laya,
103-04. +
Royal Indian Naval Reserve and Royal
Indian Naval Volunteer Reserve.
100-01, 102-03, 103.
Royal Indian Navy. 103.

Question (Supplementary) re Mrs. Stan
Harding, Journalist Photographer.
179.

Resolution re— .
Atlantic Charter. 201-06, 219-20.
Protection of the rights of Indians in

Malaya. 280-81.
Representation of India at the Inter-
national Labour Conference. ' 84-85.
Royal Indian Navy. 190-91.

Kamrsawar SineH oF DARBHANGA, HoN.
MAHARAJADHIRAJA SIR— ‘
Nomination of the —— to the Panel of

Chairmen. 43.
Ktmzn?u, Hon. Panpir Hrepay NaTH—
Aligarh Muslim University (Amendment)
Bill—
Motion to consider. 150.
Indian Income-tax (Amendment) Bill—
Motion to consider. 235, 239-42, 243.
Motion re Joint Report of the Indo-
Ceylon Delegations. 305-09.
Nomination of the ——as a member of
the Committee on Petitions. 43.°
Question re—
"Appointment of a retired I. C. S.
officer to write the History of India’s
war effort. 126-28.
Australian officers
Army. 107.
Building' of ‘marine engines and con-
nected machinery for the Royal
Indian Navy in Malaya. 177-78.
Building of quarters for officers in
Simla. 173-75.
Commissioning of Mr. Geoffrey Tyson
to write on Indian Industry in war
» time. 128-29.

in the Indian

Employment of lady relations of army
and secretariat officers under the

Government of Indxa, 140-41.
. Export of Burma. rice. 173.
Indian Field Regiments. 126.

Indian officers and reserve commis- |
sions in the Royal Indian Naval
Reserve, and Royal Indian Naval
Volunteer Reserve. :181-82.

Living allowances to Indian labourers
in Malaya. 106-07.

Mr. J. Hennesy, Principal Informn.tlon
Officer. 171-72, 178, 226-27.

Mr. Peter Jobnson, Advertising

. Consultant. 180-81. -

Mrs. Stan Harding, Journalist Photo-
grapher. 179, 227-28.

Number of British officers granted
commisgions "in the Indian Army.
104-05.

Number of cadets under training at
the Artillery School. 125-26.

Number of Indidn mechanical engine-
ers in the Supply Department. 180.

Number of Indian officers in the Regi- .
ment of Indian Artillery. 135-36.

Number of Indians enlisted in the
Indian Army from 1st September,
1939, 144-45.

Number of Indians, etc., under train-
ing at Dehra Dun, etc. 105-08.

Number of Indians granted emergency
commissions. 105.

Number of Indians recrnited from en-
listed and non-enlisted classes for

® the Indian Army. 145.

. Number of officers appointed to the
Ordnance Factories. 143.

Number of officers of the Royal
Indian Naval Reserve and Royal
Naval Reserve commissioned in the
Royal Indian Navy. 181.

Number of officers recrnited for the
Roval Indian Navy. 124-25.

Number of officers undar the Director
of Public Relations, Defence Depart-
ment, appointed &s observers in
Commards, etc. 146-47.

£
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Number of officers whose services have

beenplwedatthednsposalofthe .

Agent General for India in the
USS. A A78.

Number of posts on the civil side of
the I. M. 8. 175-76.

Number of Regiments of Indian, Artll-
lery. 136.

Number of retired officers of the
I. M. 8. who have been re-employed.
177.

Policy followed by the E. I. R. in fil-
ling appointments to the higher
grades in schools. 230-31.

Prisoners of war and detenus. 143-44. .
* Promotion of Indian warrant officers

to commissioned rank. 143.

Promotion of selected appremtices to
superior posts in Ordmance Fac-
tories. 141-43.

Recommendations made by the Indian
Medical Service Recruiting Confer-
ence. 136-40.

Re-employment of Mr. F. T. Jones,
.after retirement. 145-46.

Wages of Indian labourers in Malaya.
106

Question (supplementary) re—

Attitude of the Sinkiang Government
towards British Indian subjects. 95.

Balance of trade between British India
and Foreign countries. 119-20.

Commissioning of Mr. Geoffrey Tyson
to write on Indian mdustry in war
time. 116-17.

Functions of the Reforms Commis-
sioner. 97-99.

Indian troops in Burma. 50.
Mixing of power alcohol with petrol for
purposes of wmotor fuel. 57-58.
Royal Indian Naval Reserve and
Royal Indian' Naval Volunteer Re-
serve. 100-01. 102-03, 103.

Royal Indian Nayy. 103.

Scheme for a new circular motor road
round Simla. 228-29.

Subsidies paid to the P. & O. Co. and
the British Overseas Airways Cor-
poration. 229-30.

Kunzru, HoN. Panpir Hirpay NiTg—
AR

Question (supplementary) re—bontd.
Technical training scheme. 94.
Training ‘of Indians in ghdmg 161.

Resolution re—
Atlantic Charter. 202, 215, 217-189.
Indianization of - the Indian Pelice ¢
Service. 262, 264-67, 268, 272..
Protection of the rights of Indians in
Malaya. 272-80, 285, 287, 288, 289-

90.

Purchase of the B. & N. W. R. 64-69,
72, 74-76.

Royal Indian Navy. 185-80, 194—95.

L
4
Lasour—

Question re effect of the Indo-Burma
Immigration Agreement on Emigra-
tion of unskilled — 11.

LABOURER(S)—

Question re deletion of the words «“ ——
-and * menial ” from the Rules and
Regulations of State-managed Rail-
ways. 148.

Statement (laid on the table) re prahibi-
tion of the emlgrat)on of unskilled ——
to Burma. 24.

See ¢ CHINESE AND INDIAN ——7,

See ‘‘ INDIAN —— .

LADpY RELATIONS OF ARMY AND SECRE-

TARIAT OFFICERS—

. Question re employment of —— under
the Government of India. 140-41.
LaL, Hox. Mr. SHAVAX A— ©

Code of Criminal Procedure (Amend-
ment) Bill—

"Motion to consider. 109-10.
Motion to pass. 110.

Code of Criminal Procedure- (Second
Amendment) Bill—

Motion to consider. 110.
Motionto;;ass. 110.

Indian Limitation (Amendment) Bilil—

Motion to consider. 256.
= Mines Maternity Benefit Bill—
Consideration of clause 6. 113.

19
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Lausgus oF NaTIoNs—'
Question r; Ipdia's contribution, to the
—_— 9
LoaraTioN (AMENDMENT) Bri—
"v. See “Indian ——* under ‘‘BmrL .
Lio¥p, HoN. SI2 ALaN—
Indian Companies (Amendment) Bill—
Motion to consider. 252.
Motion to pass. 253.
Trade Marks (Amendment) Bill—
Motion to consider. 253.
Motion to pass. ' 263.

LoaN(s)—
Question re—
—— advanced for the'Sukkur Barrage
Soheme. 182-83.
——granted to Bahawalpur State.
291.

LoeaarL AND TRUNK CALis—

Information (laid on the table) re allow-
ance paid to railway servants by the
Posts and Telegraphs Department for

. 3L

Loss—°
Question re — qr damage suffered by
railways during the 1941 monsoon.

13.

M

’ .
MaDEAS PORT TRUST (AMENDMENT) BILL—
See *“ —— ** under * BmLL ”.

MauTHA, HON. RA1 BAHADUR SRI NARAIN—
Question re—

Allocation out of sugar excise duty
from one to three annas per cent.
for research. 18. -

Allocation to provinces from the Sugar

t Excise Fund. 18.

Amounts paid by sugar factories to
oultivators for* sugarcanme. 65.

Appointment of an All-India Sugar
Advisory Board. 55.

Average price of sugarcane bought by
sugar factories. 56.

Zxport markets for sagar. 123-24.

Improvement in yield of sugarcane as
a.pmlt of i mtroxdll.;ctlon of improved
varieties of cane. 56.

MarTHA, HON RAI BAHADUR Ser Naramw
—contd. '
Question re—contd. ° .

Mixing of power alcohol with petrol
for purposes of motor fuel. 57-68

Per capita consumption of sugar and
gur. 15-16.

Production and consumption of gur.
54-55.

Production of sugarcane during 1938-
39 to 1940-41. 53.

Quantity and percentage of sugarcane’
used for various purposes. 53-54.

Reports from Provincial Governments
about sugarcane research. 56. .

Statistics of area under sugarcane and
average yield per acre. 18-19.

Sugar excise duty. 57.

Sugar factories. 99-100.

Synthetic indigo. 11-12.

Total amount spent on sugarcane
resea.rch etc. 16-17.

Questlon (supplementary) re Mr. Subhu
Chandra Bose. 8-9.

Resolution re—
Atlantic Charter. 202.
Purchase of the B. & N. W. R. 69-
71, 74.
MarLaya—

See ‘‘ CHINESE AND INDIAN LABOURERS .

See “ INDIAN LABOURERS "’

See ‘“ INDIANS 7

See ** MaRINE ENGINES .

MaBINE ENGINES—

Question re building of —— and conneot-
ed machinery for the Royal Indian
Navy in Malaya. 177-78.

MARKETS—

Question re export —— for sugar.
24.
MECHANICAL ENGINEERS—
See ¢ INDIAN —— ",
MEpIcAL DEPARTMENT—
Information (laid on the table) re gazetted
officers in the —— of State-managed
Railways. 28-29.
“ MENIAL "—
Question re deletion of the words “ labous-
er " %and —— from the Rules and

Regulations of Statemgnqad Rail-
ways. 148.

: ¢

123-

v

) R |}
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MzxoN, HoN. Se RaMUNNI— Moror FuEL—
Indian dncotne-tax (Amendment) Bill— Question re mixing of power alcohol with
Motion to consider. 233-34. petrol for purposes of ——. 57-68
,Nomination of the —— as a member of | Moror VEmcLES—

the Committee on Petitions. 43. Information (laid on the table) re number *

Nomination of the —— to the Central of —— as on the 31st March, 1940.
Advisory Board of Education in India. 292.-93.
148, Moror VemicLEs RuLEs, 1940—
18E MAEKS (AMENDMENT) BILL—|  giatement (laid on the table) re amend-
_ 8ee * Indian —— " under *“ BrLL ”. ments to the —— of Delhi, British
MESsAGE— Baluchistan and  Ajmer-Merwara.

—— from His Excellency the Governor | 26-21.
General nominating the Panel of Chair- | MOVE—

< men. 43. Question re cost of the last —— of the
Mz88AcE RATE SySTEM— Govemment: of India Offices to Simla.
Question re introduction of the —— 94.
for Indian telephone companies.. 59. | MusEuM—
MippLE EasT War CouNciL— See * INDIAN —— 7.

Question re appointment of a represen- | MusLmM LEAGUE PaRTY—

tative of the Government of India on Statement re non-participation by the
tho —.  96-97. —— in the autumn session. 62-63.

Mixes MaTERNITY BENTFIT BrLL— MusLiM NEWSPAPERS—
Bee ** —— * under * BoL . Information (laid on the table) re names
MoraMMAD YakuUB, HoxN. SIR— gf — in Wh“’hﬂ aPWth:d'lﬁs for
Aligarh Muslim University (Amendment) e;a t'e;; 30. ged Railways are adv
Bill— ) )
Motion to consider. 150. N
In%:i?lr.i_Mercha,nt Shipping (Amendment) NAvY—
Motion to consider. 222-23. See “ RoYAL INDIAR —— 7.
Motion to pass. 223. NortH WEsTREN RAmLway— °
Nomination of the —— to the Panel See “ —— ” under ‘‘ RatrLway(s)”'.
of Chairmen. 43. NoTICE—
Resolution re Atlantic Charter. 2]3-15. Question re of termination of ebn-
MoNsOON— tract with the B. & N. W. R. 50.
Question re loss or damage suffered by | Nyrsgs—
railways during the 1941 ——. 13. See “ EUROPEAX AND ANGLO-IWDIAN
MorTGAGE— "
Information (laid on the table) re —— 0
of property in Poona Cantonment. 149.
MormLaL, Hox. Mr. G. 8.— OaTE or OrricE— -
Question re stock of Indian cotton. Bozman, Hon. Mr. G. S. 1.
59-60. Commander-in-Chief, His Exoelleney
Question (supplementary) re building of the. 1.
quarters for officers in Simla. 173-75. Firoz Khan Noon, Hon. Malik 8ir. 1.
MOTION re— Haddow, Hon. Mr. R. R. 1. N

Joint Report of the Indo-Ceylon De- | Hydari, Right Hon. Sir Akbar. 1.
legshonq‘ 208-315. Rao, Hon. Mr. E. Raghavendra. 1.
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OpsERvERS—

Question re number of officers under the
Director of, Public Relations, Defence
Department, appointed as —— in
Commands, etc. 146-47.

. OrricER OF SPECIAL DUTY—

Question r¢ —— in the Archaeological

Department. 9.
OFFICER(S)—
Question re—

Building of quarters for —— in Simla. |

173-75.

Number of —— appointed to the
Ordnance Factories. 143.

Number of —— of the Royal Indian
Naval Reserve and Royal Naval
Reserve commissigned in the Royal
Indian Navy. 181.

Number of ——. recruited for the
Royal Indian Navy. 124-25.

Number of —— under the Director of
Relations, Defence Department,
appointed as observers in Commands,

. etec. 146-47.

Number of —— whose services have
been placed at the disposal of the
Agent General for India in the
U.S.A. 178.

[ ”»
.

8ee * INDIAN —— .

ORDRANCE FACTORIES—
Question re—
Number of officers appointed to the
143. .
Promotion of selected apprentices
to superior posts in ——. 141-43.

ORr188A— |
See “ SALT AREAS ',
Orrssa GOVERNMENT—
See ¢ REPRESENTATION ”,

P

PARISTAN—
Question re —— scheme.
PANEL OF CHAIRMEN—

Message from His Excellenty the Gover-
nor General nominating tl s—. 43.

93.

Parmes—
Question re siezed frcm Mr. Jai
Prakash Narayan. 183-84.

e e ——— e -

ParacrUTES—
Question re manufacture of «—. 9.

PARKER, HON. MR. R. H.— 5
Indian Companies (Amendment) Bxl]—
Motion to consider. 252.
Indian Income-tax (Amendment) Bill—
Motion to consider. 236, 238.
Professions Tax Limitation Bill—
Motion to consider. 220-22.
Motion to pass. 222.
Question re longest dmtanee ﬂown by
an enemy bomber. 292.
Patro, HoN. SR A. P.—
Motion re Joint Report of the Indo-
Ceylon Delegation. 302-05.
Madras Port Trust (Amendment) Bill)—
Motion to consider. 153-54.
Resolution re—
Atlantic Charter. 211-13.
Representation of India at the Inter-
national Labour Conference. 85-86.
PAYMASTERS—

Question re nomination of —— by State-
managed Railways. 161-62.

PENALTY—

Information (laid on the table) re maxi-
mum amount of imposed for oon-
cealment of income in Bihar and Orissa..
24,

P. & O. Co.—

Question re subsidies paid to the — and
the British Overseas Airways Corpors-
tion. 229-30.

PETsTIONS, COMMITTEE ON—
Constitution of the ——. 44.

PETROL—
Question re—

Mixing of power alcohol with —— for
purposes of motor fuel. 57-68.

Reasons for imposing a system of
ration, or controlling, the supply of
—, etc. 14-15.
PETROLEUM (AMENDMENT) Bini~—-
See ““ —— ” under “ BuL’ ',

PIETERMARITZDURG—
See ‘*A1r CoMMANDO .

"‘ ‘.I”J
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Question re—

—— of Indian warrant officers to
commissioned rank. 143.

—-— of selected apprentices to superior
posts in Ordnance Fsotones 141-43.

PROTROTION—

Resolution re ——of the righte of Indians
in Malaya. 272—90.

ROTECTIVE DUTIES CONTINUATIOR Brr—
8ee * —— " under “ B *'.
PusLio SErvios Coannssign—
Question re Joint —— for Bihar, eto.
159.

o

. -‘_\~
PoOLITIOAL PRISONERS— Q :
Question r¢e —— detained under the
Defence of India Rules.. 170-71. QUARTERS—
Poosa CaNTONMENT— Question re building of — for officers in
Simla. 173-75.
See “ BuNgaLows .
¢ R ‘
See ‘ MORTGAGE . o
PosTs AND TELEGRAPHS DEPARTMENT — | [VADIO I.‘OC‘T“’S_ : )
Information.(laid on the table) re allow- Q““t“orf re —— for the detection of
ance paid to railway servants by the enemy aircraft. 49.
—— for local and trunk calls. 31. | Ramwav(s)—
Qixestion re— Bengal and North Western ——
Classifioation of stations in different Question re—
groups by the —— for fixing time Armed dacoity on the —. 51.
. ocales of pay. 130 Notice of termination of contracs
Divisional store depot clerks of the with the ——. 50.
Indian —. 134. Purchase of the ——. 59.
Transfer of clerks of the ——. 132, Resolution re Purchase of the .
PosT-wir ForeiGN TRADE— 684-76.
Question re —. 14. Bengal Nagpur ——
PowER ALCOHOL— Question re propaosed trausfer of Vlza.gs
" Question re mixing of —— with petrol patam Port to the —. 61.
for purposes of motor fuel. 57-58. Bombay, Baroda and Central India
anon’u. INFORMATION OFFICER— Question re 13.
Question re Mr. J. Hennessy, Principal East Indian s
Information Officer. 171-72, 178, 226- : .
7. Informaton (laid on the table) re—
PRISONERS— —— rent rules. 28.
Soe SB: CURUPY —— » Inferior staff on the ——. 32.
) Rules for determining seniority of
PrisoNErs or War— subordinate staff of Workshops
Question re and detenus. 143-44. of the ——. 32.
ProressioNs Tax LovrraTion Brur— Special senior chargemen in work-
See 113 1} under « BlLL n. B‘.'lOPS Of the ——. 32-
PROMOTION— Supply of drinking water to work-

men of the Carriage and Wagon
Shops, Lillooah, —. 31.

Supply of waterproof coverings to
workmen of the Carriage and
Wagon Shops, . Lillooah, —.
31.

Question re—

Advertisement for European and
Anglo-Indian nurses by the —.
160.

Ballast, etc., purchased by the
E.B.R.and —. 2.3, 8.

Catering contracts, —. 168-70.
Discontinuance of week-end refurn
tiockets on the ——. 96.

{
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R.gn.wﬁr(s)—-oontd. RAILWAY(S)—oondd.
East Indian —— contd. State-managed ——contd.

Question re—contd. Question—re—contd. °

Freight charges for grain, etc., booked Offices on —— which exercise the
from Debai railway station, —— powers of a local Governmeng,
166-68. ) ete. 163-64.

_Jasidih-Baidyanath Dham Branch, | RaiLway Aupit REPORT, 1941—
——. 160 Statement (laid on the table) re

Policy followed by the in filling
a.ppomtments to the higher grades
in schools. 230-31.

Eastern Bengal ——
Question re ballast, etc., purchased

by the —— and E.LLR. 2.3, 3.

Miscellaneous—
Question re loss or damage suffered
by during the® 1941 monsoon.

13.

North Western ——
Question re—-

Advertisement by the inviting
applications from Anglo-Indians,
etc., for appointment as journey-
men, etc. 94.

Allowances paid to Special Ticket

° Examiners, 165.

Use of the designation Ticket Court
Inspector on te ——. 164.65.

State-managed ——
Information (laid of the table) re— -

Contracts3flor the supply of coal to

Gazetted officers in the Medical
Department of ——. 28-29.

Names of Muslim newspapers in
which appointments for —— are
advertised. 29-30.

Question re—

Authority empowered to make
appointments on ——. 163.
Authority empowering' General

Managers of —— to redelegate
their powers to subordinate
authorities. 163.

Conditions of service of non-gazet-
ted railway servants on ——.
170.

Deletion of the words * labourer ”
and ¢ menial ” from the Rules

»7 and Regulations of ——. 148.

Nomination of paymasters by ——

161-62.

109.

Ramway Boarp—
Question re—

Period within which ——, etc., are
empowered to modify, amend or
annul their orders. 164.

Policy of the —— regarding alteration
in recorded date of birth of railway
servants. 165-66.

RariLway EMPLOYEES—
Question re disposal of representations,
appeals, etc., of subordinate —.

162.

RaiLway LINES—

"Question re guarding of ——, bridges,

etc. 8.
Rarwway Recfrers—

Question re factors accounting for the
recent increase over Budget and Re-
vised Estimates in ——. 13-14.

RAILWAYS (AMENDMENT) BILL—
See ‘“ Indian —— ”* under *‘ BLL ”.

RAILWAYS, (LooaL AUTHORITIRS'
TaxATION) BrL—
See *“ —— » under “'BmL .

Rannway ScHOOL OF TRANSPORTATION,

CHANDAUSI—

QueBtion re refresher courses, etc., given
at the —. 148,

RAILWAY SERVANTS—

Information (laid on the table)re allow-
ance paid to —— by the Posts and
Telegraphs Department for iocal and
trunk calls. 31.

Question re—

Classification of subordinate —— ae
“ inferior” and ‘‘superior . 164.
Conditions of service of non-gazetted
—— on State-msnaged Railways.

170.
Policy of the Railway Board regarding
t3ration in recorded date of birth

.

of —. 165-66.

A




b;go\'

INDEX TO THE COUNCIL OF STATE DEBATES.

. €

)

RATLWAY SERVICES—
See ¢ Surnmon _"

RAILWAY STATION, ALLAHABAD—
See * VENDORS .

” [
Raisman, HoN. SR JEREMY—
- Congratulations to the —— on his’
K.GC8.I. 42.
Excess Profits Tax (Second Amend-
ment) Bill—

‘ "Motion to consider. 248, 249-250.
Indian Income-tax (Amendment) Bill—
Motion to comsider. 234, 240, 241,
. 24245..
Ra0, HoN. Me. E. RAGEAVENDRA—
Oath of Office. 1.

RerorMS COMMISSIONER—

Question re ——

Functions of the —— . 97-99.
—. 159.
RerresHER COURSES—

Question re ——, etc., given at the Rail-
way School of Transpertation, Chand-
ausi. 148.

REFUGEES—

8ee ' EUROPEAN —— ',

RBeIMENT(S) OF INDIAN ARTILLERY—

Question re—

Number of Indian officers in the ——.
135-36.
Number of — 136.

les'nu'non OF FOREIGNERS (Exm
TION) ORDER, 1939—

Statement (laid on the ta,ble) re amend-
ment in the —,

REMITTANCE—
Question re ban on —— of money by
Indians in Indo-China. 12-13.
REPRESENTATION(S)—
Question re—

—— from the Orissa Government
for a subsidy for Qstabhshmg a
University, 9.
i of —, sppeals, ete., of
subordinate railway ~mployees.
162.

RESEARCH— .

Question re allocation out of sugar excise
duty from one to thrée annas per cent.
for 18.

See ** SUGARCANE —— ™.

RESERVE COMMISSIONS—
Question re Indian officers and —— im
the Royal Indian Naval Reserve and
Royal Indian Naval Volunteer Re-
serve. 181-82.

RESOLUTION re—

Atlantic Charter. 201-20..

Auditors’ Certificates Rules, 1833.
Amendment of —. 114.

Deoli Detention Camp. Appointment
of Non-official visitors chosen from th?
Central Legislature to visit security
prisoners in the ——. 195-201.

Indianization of the Indian Police Ber-
vice. 266-72.

Indians. Protection of the rights ef
—— in Malaya. 272-80.

Indian Police Service. Indianization of

the —. 256-72.
Protection of the rights of Indians in
Malaya, 272-90.

(4

Purchase of the B. § N. W. R 64-76.
Registration of architects. 77-80.

Representation of India at the Inter-
national Labour Conference. 80-91.

Royal Indian Navy. 185-95.

Security prisoners. Appointment of
non-official visitors from the Central
Legislature to visit —— in the Deoli
Detention Camp. 195-201.

Visitors. Appointment of mnon-official
—— from the Central Legxslature to
visit security prisoners in the Deoki
Detention Camp. 195-201.

RESPONSIBLE GOVERNMENT—

Question 7z number of Governors’ See-
retaries in Provinces where —— is nor
functioning. 171.

RETURN TICKETS—

See “ WEEK-ERD —— " .
RicE—

See ‘‘ BuRMA —— .
RicHARDSOYN, S HENRY—

Congratulations to —— on his nght-
hood. 43.

‘
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Roap— .

See ¢ ClrcUuLAR MoTOR —— .

Roy, Hox. Mr. S. N.—

+  Motion to consider.

Madras Port Trust (Amendment) Bill—
151-562.
Motion to pass. 155.
Railways (Local Authorities Taxation)
Bill—
Motion to consider. 251.
Motion to pass. 25l.
Resolution re purchase of the B. & N. W.
R. 65, 68, 69, 71-72, 73, 74, 75.

Royar, A1 ForcE—

Question re Indians in the ——. 229,

RovaL INDIAN Navar RESERVE—

Question re—

Indian officers and reserve commis-
sions in the and Royal Indian
Naval Volunteer Reserve. 181-82.

Number of officers of the —— and
Royal Naval Reserve commissioned
in the Royal Indian Navy. 181.

—— and Royal Indian Naval Volun-
{ger Reserve. 100.-01, 102-03. 103.

Rovar INpiax Navir VoLunNTEER RE-

! 100-01,

SERVE — .
Question re— o
Indian officers and reserve commissions
in the Royal Indian Naval Re-
serve and ——. 181-82.
Royal Indian Naval Reserve and —.
102-03, 103.

‘RovaL INDIAN Navy—

Question re—

Building of marine engines and con-
pected machinery for the —— in
Malaya. 177-78.

Number of officers of the Royal Indian
Naval Reserve and Royal Naval
Reserve commissioned in the ——.

' 181.

Number of officers recruited for the
124-25.
S 103, 117.
Resolation re . 185.95.
RovAL Navar RESERvE—
.Quegion re number of officers of the
yal Indian Naval Reserve and ——
commissioned in the Royal Indian
Navy. 181.

RULES AND REGULATIONS OF STATE-
MANAGED RAmLways— .
Question re deletion of the worde™‘labour”
and “ menial ” from the ——. 148.
RULES FOR DEPARTMENTAL Exama™
. NATIONS— . .
Information (laid on the table ) re —— of
Inspectors and Accountants in the,
Income-tax Department, Bibar and
Orisga. 149. )

Russia—
See ** BrrmisE MiLrtary Mission .
See *“ TRADE ”.

.

S

Sarz—
Information (laid on the table) re —
of bungalows in Poona Cantonment.
149.

SaLT AREAS—

Question re —— in Orissa. 10-11.

SamPLE RooMs—

Question re establishment of —— for
the display of articles required by the
Supply Department. 115.

Saprru, HoN. Me. P. N.—

Alilg.a.rh Muslim University (Amendment)
Motion to comsider. 150.

Factories (Amendment) Bill—

Motion to consider 111.

" Federal Court Bill— »
Motion to consider. 222.
Motion to pass. 222.

Indian Companies (Amendment ) Bill—
Motion to consider. 252.

Indian Income-tax (Amendment) Bill—
Motion to consider. 236-32, 243.
Madras Port Trust (Amendment) Bill—

Motion to consider. 152-63.

Mines Maternity Benefit Bill—
Motion to consider. 11i2.

Motion re election of fonr non-official
Members to.the Defence Consultative
Committee. 45-46.

Motionyre Joint Report of the Indo-
Ceylon Delegations. 310-12.

i LA
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Sarru, Hon. MR. P.N.—contd.

Nomination of the —— to the Pane! of
Chaérmedl. 43.
Nomination of the - — a8 a member of

the Committec on Petitions. 43.

Question re—

Allowances paid to Special Ticket

. Exeminers, N. W. R. 165.
Atlantic Charter. 173. .

Authority empowered to make ap-
pointments on Statc-managed Rail-
ways. 163.

Authority
Managers of State-managed Railways
to redelegate their powers to
subordinate authorities. 163.

Ballast, ete., purchased by the E. B. R.
and E.I.R. 23,3.

Catering contracts, E. L. R, 168-70.

€lassification of subordinate railway
servants as ‘ inferior ” and ‘‘ supe-
rior. *’164.

Conditions of scrvice of non-gazetted
railway servants on State-managed
Railways. 170.

_ Contributions by members to the gene-

ral funds of a registered trade
union. 166.

Deletion of the words *‘ labourer ”
and ““ menial ” from the Rules and
Regulations of  State-managed
Railways. 148.

Disposal of representations, appeals,
etc., of subordinate railway em-
ployees. 162.

Freight o] h%rges for grain, etc., booked

from Debai railway station, E L R.
166-68.

Mr. J. Hennessy, Principal lnforma-
tion Officer. 171-72, 178, 227.
Nomination of paymasters by State-

managed Railways. 161-62.
Number of Governors’ Secretaries in

Provinces where responsible gov-

ernment is not functioning. 171.

Number of Secretaries to the Govern-
ment of India. 171.

Officers on State-managed Railways
which exercise the powers of a local
Government, etc. 183-64.

Period within which Railway Board,
etc., are empowered to m
amend or annul their orders. 164.

-

empowering  General

Sapru, HoN. MR. P.N.—contd.
Question re—contd.  « .

Policy of the Railway Board regard-
ing alteration in recorded date of
birth of railway servants. 165-66.,

Political prisoners detained under the
Defence of India Rules. 170-71.

Refresher courses, etc., given ab the
Railway School of Tranaporte.tlon,
Chandausi. 148.

Use of the designation Ticket Cow :
Inspector on the N. W. R. 164-66.

Question (supplementary) re—

Advertisement for Europesn and
Anglo-Indian nurses by the E. L. R.
160.

Appomtment of a retired I. C. 8.
officer to write the history of India’s
war effort. 126-28.

Australian officers in the Indian Army.
107.

Building' of quarters for officers in
Simla. 173-75.

Camouflage. 51.

Commissioning of Mr. Geoﬂ'rey Tyson
to write on Indian industry'n war
time. 116-17, 129.

European refugees from the Bal-
kans and elsewhere. 10.

Functions of the Reforms Commis-
sioner. 97-99.

Indian troops in Burma. 50.

International Committee of the League
of Nations. 225-26.

Mr. Peter Johnson, Advertnsmg Con
sultant. 180-81.

Mrs. Stan Harding, Journalist Photo
grapher. 179, 227-28.

Prisoners of war and detenus. 143-44.

Recommendations made by the In-
dian Medical Service Recruiting
Conference. 136-40.

Reforms Commissioner. 159.

Subsidies paid to the P. & O. Co. and
the British Overseas An'wa.y-
Corporation. 229-30.

Resolution re—

Appointment of non-official visitors

" chosen from the Central Legix>ture
to visit security prisoners in tht
Deoli Detention Camp. 195-97,
199, 200.
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SAPRU, H(ﬁ.. Mg. P.N.—coneld. SoHA SiNeH, HoN. SARDAR BiHADUR—
Resolution re—contd. Resolution re registration of architects.
Atlantic Charter. 202 204, 209-11, 78-79. o
214, 215. Spanise DEBTS— .
Indianization® of the Indmn Police Question re 120-21. o
M ggl;'we 256-61. 263, 264, 268-71, SprCIAL T E BS—"
’, - A . . uestion re allowan id to —,
' . Protection of the rights of Indians in Q N ‘1vn re tllﬁﬁwa ces pal h

Malaya. 281-83.
Purchase of the B. & N. W. R. 72-73.
Representation of Indis at the Inter-

nationsl Labour »Conferenoe 80-

84,86, 89-91.

*1 Royal Indian Navy.
SomoorLs—
Question 7e policy followed by the E.
I. R. in filling appointments to the
higher grades in ——. 230-31.

See ** ARTILLERY —— . *

i1

See ““ FLYyINg —— 7.
Scinp1A STEAM NAVIGATION CoMpPANY—
Questionre — . 49.

SEORETARIES TO THE Govnmmnm' oF
INDIA—

Question 7¢ number of —.

191-92.

-

171.

SECURITY PRISONERS—
Resolugion re appeintment of Non-
official visitors chosen from the Central
Legislature to vistt —— in the Deoli

Detention Camp. 195-201.
SENIORTTY— _

Information (laid on the table).re rules |
for determining —— of subordinate
staff of Workshops of the E. I R.
39,

S {MLA— .

See * CIRcULAR MoTor Roap

See *“ QUARTERS

SMLA IMPROVEMENT SCHEME —
Question re 7-8.

®rnma, HoN. KuMarR NRIPENDRA NARA-
YAN—
Question re achievements of Indian

troops in the varicus theatres of
war. 3-7.

vKIANG GOVERNMENT—

Question re attitude of the
British ,Indian subjects. 95.
v

towards

.
Sum)me COMMITTEE FOR THE \vPPLY
. DEPARTMENT—

Motion for election of one member. 47.
Nomination of Mr. R. R. Haddow. 1@8.
Motion for election of one member. 231.
Nomination of Mr. P. N. Sapru. 255.

STATE-MANAGED RAIlLWAYS—
See “ RULES AND REGULATIONS OF

",

See ** —— *’ under *“ RalLways ”
STATEMENT OF BUSINESS—
—— by the Hon. the Leader of the
House. 47-48, 114, 290. ‘
STATEMENT re— _
Non-participation by the Muslim League
Party in the autumn session. 62-63.
STATEMENT (LAID ON THE TABLE) re—

Amendment in the Registration of
Foreigners (Exemyption) Order, 1939.
19.

Amendments in the In::ui'al:cc Rules,
1939. 20-24.
Amendments to the Motor Vehicles

Rules of Delhi, British Baluchistan
and Ajmer-Merwara. 25-27.

Appropriation Accounts of Railways in
India for 1939-40, Part 11 — Detail
Appropriation Accounts. i09.

Appropriation Accounts of Railways in
India for 1939-40, Part I--Review.
109.

Audit Report—Defence
109.

Balunce Sheets of Railway Coilieries and
Statements of all-in-cost ol Coal for
1939-40. 109. .

Capital Statements. Balance Skeets and
Profit and loss Accounte of State
Railways in India, including the
Balance Sheet aund the Profit and
Loss Account of Tatanagar Workshops,
1939-40. 109.°

Services, 1941.

o
—

-3
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STATEMENT (LAID ON THE TABLE) re—contd.

Central ~ Government Appropriation
Accounts, Civil, 1939-40, and Audit
Report, 1941. 108.

Centfal  Government Appropnatlon
Accounts of the Defence Services for
- the year 1939-4C. 109.

Centra] Government Appropriation Ac-
«  oounts, Posts and Telegraphs, 1939-
40, 'and Audit Report, 1940. 10J.
Central Government Commercial Ap-
pendix to the Appropriation Accounts,
« Civil, 1939-40, and Audit Report,
1940. 1109.

Central Government Commercial Ap-

pendix to the Appropriation Accounts
of the Defence Services for the year
1939-40 and the Audit Report thereon.
109.

Indo-Burma Immigration Agreement.
34.-38.

Joint Report by the Delerations from
India and Ceylon on immigra-
tion, etc., into Ceylon. 34, 38:42.

Prohibition of the emigration of un-
skilled labourers to Burma. 24.

Railway Audit Report, 1941.  109.
STUDENTS—
Question re number of —— undergoing

training at All-India Radio. 159-60.

BUBORDINATE STAFF—

Information (laid on the table) re rules
for determining seniority of —— of
Workshops of the E." I. R. 32.

SUBSIDY (IES)— :

question re—

Representations from the Onssa. Gov-
ernment for a —— for establishing

a University. 9.
—— paid to the P. & O. Co. and the
British Overseas - Airways Corpora-

tion. 229-30.

SopAN GOVERNMENT—

Question re donation of £ 100,000 by the

—. 49.
BUGAR—
Question re
Export markets for ——. 123-24.
Per capita ccnsumption of —— and
gur. 15-16.

SUGARCANE— A
Question re— ¢
Amounts paid by sugar fa.ctones to
cultivators for ——. £5. ‘
Average price of —— bought by sugar
factories. 56. i
Improvement in yield of — as a°
result of introduction of improved
varieties of cane. 56.
Production of —— during 1938-39 to
1940-41. 53.

Quantity and percentage of —— uged
for various purposes. 53-54. '
Statistics of area under —— and
average yield per acre. 18-19.

SUGARCANE RESEARCH—

Question re—
Reperts from  Provincial Govern-
ments about ——, 56,
Total amount spent on ——, etc.
16-17.
Svear Excise DoTy—
Question re—
Allocation out of — from one to
three annas per cent. for research.

18.
— 5. ©
Svear Excise Fonp—
Queetion re allocation to provinces from
the —. 18.
Suaar FACTORIES—
Question re—

Amounts paid by —— to cultivators
for sugarcane. 56.

Average price of sugarcane bought by
56.;

7 99-100.
SURKUR BARRAGE SCHEME—

Question e loans advanced for the —.
182-83.

SUPERIOR—

Question re classification of subordinate
railway servants as ‘‘ inferior ” and
“—" 164,

SUPERIOR RATLWAY SERVICES—-

Information (laid on the table) re ap-
pointments made to the —x, 28.
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A\
* SuprLy DhearTMERT—
Question re—
Establishment of sample rooms for the
display of5 articles required by the
115.

mechanical
180.

Stanping, Com-

Number of Indian
N engineers in the
. 8upPLY DEPARTMENT,
MITTEE FOR THE—
Motion for election of one member. 47.
Nomination of Mr. R. R. Haddow. 108.
Motion for election of one member. 231.
Nomination of Mr. P. N. Sapru. 255.
SURGICAL INSTRUMENTS—

Question re indigenous manufacture of
— and appliances. 115.

T

TRRIFF (AMENDMENT) B
See * Indian —— ** under * BrLL .
TBCENICAL TRAINING SCHEME—
Question re——— 94.
TELEPHONE COMPANIES—'
See *“ INDIAN —— .
TELEPHONE OPERATORS—
Question re——. 131, 131-32, 132, 133,
13# _
TioxeT COURT INSPE@TOR—
Question re use of the designation ——
on the N. W. R. 164-65. :

. TiICKET EXAMINERS—

See ¢ SPECIAL — .

TiME SCALES OF PAYy—

Question re classification of stations in
different groups by the Posts and

Telegraphs Department for fixing ——.
130.
TRADE—
Question re —— with Russia. 121.

”»
.

See ¢ BALANCE OF ——
<
See * CHANNELS OF —— ',

See * PosT-waR FOREIGN —— ',
TRADE MARks (AMENDMENT) BILL—
8“ (3 ” under 13 Bm t”'
TraDpE UNION—
Question re contributions by members
to the general funds of a registered ——.
182>

‘TRAINING— ¢

Queétion re—
Number of cad:ts under —s— at the
Artillery School. 125.,

Number of Indians, ete., unler ——
at Dehra Dun, ete. 105-08.

Numbers of students undergoing —
-at All-India Radio. 159- C.
—— of Indians in Flying $chools it
the U.S. A. 120. .
—— of Indians in gliding. 161,
TRANSFER— /
Question re—

Proposed —— of Vizagapatam Port
“to the B. N. R. 51.

—— of clerks of the Posts and Telg, -
graphs Department. 132.

TroOPS—

See *‘ INDIAN —— ”°, »
Tyres (Excse Dury) Brr—

8See ** —— ” under *“ BrLL .
TysoN, MR. GEOFFREY—

Question re 'commissioning of —— to

write on Indian indus: in war
time. 116-17, 128-29, y

U

Urrrep KiNnepoM COMMERCIAL CORPORA-
TION—

Question re—

Orders for the supply of war materials
placed with ——, 225,

— 14.
UNITED STATES OF AMERICA—
See ** AGENT 1
\G GENERAL FOR INDIA IN THE

See 'y FLYING ScHOOLS .
UNIVERSITY—

Question re representations from the
Orisea  Government for a subsidy for

establishing & ——,

\'A
VEGETABLE GHEE—
Question re ——. 184.85,
. VENDORS—

Information (laid on the table ) re bormi-
nation of coptract of certain —— og
the railway station, Allahabad. 28,
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.. Yisrrors—

Resolution re appointment of non-
official —— from the Central Legisla-
ture to visit security prisoners in the
Deolj, Detention Camp. 195-201.

V1zaGAPATAM PoRP—
<" Question re proposed transfer of — to

-

.the ;a N. R. 5l
W . i
WAGDS—‘

Questlon re—

—— of Indian and Chinese labourers

in Malay. 129-30.

. ——of Indisn labourers in Malaya.
~108.

WAR MATERIALS—

Question re orders for the supply of
—— placed with the United Kingdom
Commercial Corporation. 225.

WAREANT OFFICERS—
See  INDIAN —— 7.
WATERTROOF COVERINGS—

' Information (laid on the table) re supply
of —— to workmen of the Carriage
and Wagon Shope, Lillooah, E.I R.
31.

WEEK-END RETURN TICKETS—

.

Question re discontinuance of —— on
the E.I. R. 95.

WiLiams, HoN. Mr. A. peC.—

Motion for the election of one non-
official Member to the Standing
Committee for the Department of
Supply. 47, 231. "

Wn,éon, HonN. Sir LEONARD—
tulations to theé —
Knighthood. 42-43.
. WORKSHOPs—

Information (laid on the table) re—

Rules for determining seniority of
subordinate staff of — of the
E.LR. 32

Special senior chsrgemen in ——of
the E. L. R. 32.

See ‘* JAMALPUR —— .

on his

.

Y

Yuveras Durra Siven, HoN. Raja—

Question re—

Advertisement by the N. W. R.
inviting applications from Anglo-
Indians, etc., for appointment as’
journeymen, ete, 04,

Advertisement for Europenn and Anglo-
Indian nurses by the E. 1. R. 160.

Alleged ill-treatment of certain per-
sons on the occasion of the visit
of the Air Commando to Pieter-
maritzburg. 184.

Approximate quantities of foodstuffs
sent to Iran. 122.

Armed dacoity on the B. & N. W. R. 51.

Attitude of the Sinkiang Government
towards British Indian subjects.
95.

Avoidance of urban congestion in
setting up new factories. 93.

Ban on certain books likely to be of
assistance to the enemy. 95.

Ban on remittance of money by

Indians in Indo-China. 12-13
British military mission to Russia.
121-22. -
Camouflage. 51.

Commissioning of Mr. Geoffrey Tyson
to write on Indian mdustry in war
time. 116-17.

Cost of the last move of the Govern- -
ment of India Offices to Simla. 94.

Declarations of eligibi]ity' in favouar of
Indizan State subjects. 120.

Discontinuance of week-end return
tickets on the E. 1. R. 95.

Discourtesy shown to Sir Hari Singh
Gour in London. 50.

Donation of £l{)0,000' by the Sudan
Government. 49.

Durga Puja holidays. 227.

Effect of freezing Japanese assets.
122.

Establishment of a Fuel Research.
Institute at Dhanbad. 115-k%g,
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Yuseras Dorra Smver, Hox. Raja—contd,
‘Question re—com‘d
Establisnment of sample rooms for
the display of articles required by
the Supply Department. 115.
European refugees from the Balkans |
and elsewhere. 10.

‘French Possessions in India. .157.

Guarding of railway .lines, bridges,

Increase in civil and defence expendi-
ture attributeble to the war. 229,

Indians in the Royal Air Force. 229.

Indian troops in Burma. 50.
India’s contribution to the League of
Nations. 93.

Indigenous: manufacture of surglca.l
instruments and appliances. 115.
Indo-Burma Immxgmtxon Agreement.

118-19, 158.
Indo-Nepal aerial ropeway. 292
International Committee of the League
of Nations. 225-26.

lnwrrnptlon to the normal channels
® of trade via the Sutlej and Almora

routes by bandits. 157.

Jasidih-Baidyanath Dham Branch,
E.I.R. 160.

Joint Public Service Commission for
Bihar, etc. 159.

Loan granted to Bahawalpur State
291.

Loans advanced for the Sukkur Bar-
rage Scheme. 182-83.

Manufacture of parachutes. 9.

Mr.J. Hennessy, Principal Informa-
tion Officer. 226-27.

Mr. Subhas Chandra Bose. 8-9.

Yuveras Dorra Swou, Hox. Rasa—eonclds

Question re—concld.

Notice of termination of-comtract with
the B. & N. W.R. 0.

Number of students undergoing train-
ing at All-India. Radio.. 158-60.

Officers on gpecial duvy ir cie Arciyeo-
logical Department. 9.

Orders for the supplyrof war materiade
placed with Unitefl Kingdom CGom-
mercial Corporaton. 225.

Pakistan scheme. 93. )

Papers seized from Mr. Jai Prakash
Narayan. 183-84.

Precautions taken .to protect thes col-
lections housed in. the Indisn
Museum,etc. 7.

Project to establish an automobile
faotory in Bangalore. 157-58.

Proposed transfer of Vizagapatam’ Port
to the B.N.R. 5l.

Radio location .for the detection of
enemy aricraft. 49.

Reforms - Commissioner. 158

‘Representations from the Orissa Gov-
ernment for a subsidy for establish-
ing a University. 9.

Royal Indian Navy. 117.°

Scheme for a new circular motoi road
round Simla. 228-29.

Scindia Steam Navigation Company.

»

49.
Simla Improvement Scheme. 7-8.
Spanish debts. 120-21.

Subsidies paid tothe P. & 0. Co. and
the British Ovcrseas Airways
Corporation. 229-30. f

Technical training scheme, 94.

Trade with Russia. 121.

Training of Indiens in Flying Schools
in the U. 8. A. 120.

Mrs. Stan , journalist photo-
grapher. 227-28.

—

Training of Indians in gliding. 161.
Vegetable ghee. 184-35.
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